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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Appeal No. 40 of 2024

In the matter of

M/s Punjab Dyers Association, Tajpur Road Module, Ludhiana
..... Applicant

V/s

Punjab Pollution Control Board & Ors.

....... Respondents

Reply of Er. Gurmit Singh, Environmental Engineer, Regional Office-3,

Ludhiana on behalf of respondent Punjab Pollution Control Board.

RESPECTFULLY SHOWETH

1)  That the subject cited appeal has been filed by the Punjab Dyers Association,
Tajpur Road, Ludhiana through its director Mr. Vivek Kumar Jindal before the
Hon'ble National Green Tribunal against the orders dated 26.09.2024 issued by ,‘ﬁr*
the Punjab Pollution Control Board vide which directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 have been issued to the Punjab
Dyers Association, 50 MLD CETP, Tajpur Road, Ludhiana for meeting with the
prescribed discharge standards and to stop the discharge of effluent from the
CETP 50 MLD into Buddha Nallah.



Preliminary Submissions:

1)

2)

That, briefly submitted initially M/s Punjab Dyers Association (PDA), Ludhiana
had envisaged a proposal to set up a Common Effluent Treatment Plant (CETP)
of 117 MLD capacity at Jamalpur-Awana, Tajpur Road, Ludhiana to cater to the
dyeing / textile industries located within M.C. limit of Ludhiana which were
discharging treated effluent from their captive Effluent Treatment Plants (ETPs)
into the municipal sewer.

That initially the treated effluent of the CETP was proposed to be discharged
onto land for irrigation with the assistance of the Government. A series of
meetings were held with the stakeholder departments including Central
Poliution Control Board, Punjab Pollution Control Board, Municipal Corporation
Ludhiana, Department of Irrigation (now the Department of Water Resources),
Department of Industries & Commerce, Punjab Agricultural University and
representatives of Punjab Dyers Association, Ludhiana to finalize the standards
to be fixed for discharge of treated effluent from CETP onto land for irrigation.
In one such meeting held under the Chairmanship of Prof. S.P. Gautam, the
then Chairman of the Central Pollution Control Board on 25/11/2010 at New
Delhi. After deliberations and discussions with the stakeholder departments,
the following standards were decided to be fixed at the out let of the 117 MLD
CETP.

Sr.No.  Parameters Concentration in mg/| | Parameters Concentration in mg/I
_ except pH, SAR, RSC & Bio-assay | except pH, SAR, RSC & Bio-assay
L | pH 6.5-85
LS B 20
3. | BOD (3 Days at 27°C) 10 |
[ 4. coD | 50
5, DS ; 2100
e Oil & Grea;s_e_' B | - - Nil I
|7 [TotalChromuwm | N
‘ 8. PhenolicEnmpomds _ Nil J,
9. | Sulfide - 0.01
|" 10. ‘:Bio-assay_ S 90% survival of fish after 96 hoursa;
I . of 100% effluent. - |
1. | AR B
12 ﬁﬂrr?eﬁ/lftr:e)_ - ] -
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However, considering side effects of some parameters for usage as
irrigation, it was decided that the following parameters of SAR, EC and RSC
shall be maintained after mixing of treated wastewater from the CETP and
treated domestic wastewater of STPs of Ludhiana and Municipal Corporation,
Ludhiana shall ensure that enough dilution is made available through treated
domestic wastewater so that the values of the above parameters as mentioned
below are achieved:

| Sr. No. | Parameter _ | Concentration

II _1. Sodium absontio_r-l_r_atioFAR_) [ 3.5 N
2. | Electrical Conductiv_ii_y YEC} uS/cm I 2000

3. | Residual Sodium Carbonate (RSC) mea/itre | 25

Thus, achievement of standard by way of dilution of CETP treated
water by mixing STP treated water was allowed to the extent of the above 03
parameters namely Sodium absorption ratio (SAR), Electrical Conductivity (EC)
& Residual Sodium Carbonate (RSC). A copy of the minutes of the meeting
dated 25.11.2010 chaired by the then Chairman of CPCB is enclosed as
Annexure-A,

3) That it is relevant to mention here that at the initial stage, the Ministry of
Environment and Forests, Government of India had granted ‘Environmental
Clearance’ for the establishment of CETP plant of capacity 117 MLD at
Jamalpur, Ludhiana for use of treated wastewater for irrigation in an area of
80,000 acres of land subject to the following special conditions that: %,
i) There shall be no discharge into Buddha Nallah.

i) The farmers shall be made aware that the water supplied to them is treated
effluent.
A copy of the Environmental Clearance granted by MoEF&CC is enclosed as
Annexure-B.

4)  That due to certain practical difficulties in the construction of Dedicated
Conveyance System for one single CETP, it was proposed to split the 117 MLD
CETP project at Tajpur Road, Ludhiana into two CETPs of 50 MLD and 40 MLD
capacity for cluster of dyeing industries at Tajpur Road and Focal Point,
Ludhiana respectively, Thus, three clusters of dyeing industries at Tajpur Road,



3)

6)

4
Rahon Road and Focal Point were covered in the proposed CETP of 50 MLD and
40 MLD modules. It is relevant to mention here that One more CETP of 15 MLD
capacity for Bhadurke Road cluster of dyeing industries was proposed at

Bahadurke Road location for which Separate Environmental Clearance was
obtained.

That the Special Purpose Vehicle (SPV) for the 50 MLD project had prepared a
Detailed Project Report (DPR) based on stringent environmental standards and
accordingly Ministry of Environment, Forest and Climate Change (MoEF&CC)
vide no: Q-15017/17/2017-CPW dated 11.11.2019 had released Grand-in-Aid
for setting up of 50 MLD CETP (for Tajpur & Rahon Road) at Tajpur Road,
Ludhiana, subject to following conditions:

(i) PDA will operate the CETP to comply with the parameters as purposed
In the DPR and as per the undertaking submitted to Punjab Pollution
Control Board.

(i) PDA will install suitable tertiary treatment unit with the CETP to achieve
effluent discharge standards of BOD 10 mg/l and COD 50 mg/! at their
own cost within six months’ time of commissioning and not later than
December, 2020.

(iif) Subsequent to the approval by the competent authority, funds will be
release as per CETP revised guidelines subject to procurement of the
Bank guarantee for an equivalent amount to central and state share by
the Punjab Pollution Control Board which will be encashed upon non-
compliance.

(iv) The CETP will not discharge its effluent into Buddha Nallah and it will
reuse either into the back process or irrigation by laying their own
network at their own cost.

A copy of the letter dated 11.11.2019, issued by MoEF&CC is attached as
Annexure-C,

That the Punjab Dyers Association, 50 MLD Tajpur Road, Ludhiana had filed an
Execution Application no. 21/2019 in O.A. No. 410 of 2017 titled as “Punjab
Dyers Association Vs Ministry of Environment, Forest & Climate Change & Ors.”
before the Hon'ble National Green Tribunal for modification of condition no. 4

(iv) in the sanctioned letter. Learned Counsel for the applicant Punjab Dyers
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Association had submitted before Hon'ble Tribunal on 20.01.2020 that they
have no objection for disallowing the discharge of effluent into Buddha Nallah.
The Hon'ble Tribunal was pleased to pass an Order dated 20.01.2020, the
relevant part of which is reproduced below for kind perusal and reference:

"In so far as, disallowing the discharge of effluent in Buddha
Nallah is concerned, Learned Counsel for the applicant
submits that they have no objection. However, he submits
that the use of discharge for irrigation by laying down their
own network at their own cost is onerous. Moreover, it is
submitted that in case of other 40 MLD CETP which Ministry
has sanctioned in 2016, no such condition has been imposed.
In fact, the applicant has in para 5 of the application
reproduced condition no. 6 which has been imposed on other
similarly situated CETPs. The said condition reads as under-

(Vi) the proponent has mentioned that treated effluent shall
be discharged and used for irrigation purpose. Member
Secretary, PPCB also confirmed that Govt. of Punjab has
approved the project for providing conveyance system for
carrying treated effluent from STPs and CETPs in Ludhiana for
irrigation and also stated that they have stipulated a condition
in consent to establish as the farmers shall be made aware
that water supplied to them is treated effluent.

In view of the above and submissions made by the Counsel g},,,
for the applicant, we are of the considered opinion that there

is no just reason for the respondent-Ministry to impose a
different nature of condition in respect of discharge of effluent

of CETP in case of the present applicant. However, condition

no. 6 imposed in respect of other CETPs, referred to above,

shall also apply to the present applicant.”

7) That it is pertinent to mention here that the Hon'ble Supreme Court of India
has considered the subject matter of setting up of CETPs and STEPs in Writ
Petition (Civil) No. 375 of 2012 in the matter of Paryavaran Suraksha Samiti Vs.



9)

10)

5}

Union of India and vide judgement dated 22.02.2017 issued directions that the
setting up of ‘Common Effluent Treatment Plants’ should be taken up as an
urgent mission. CETPs which are already under implementation should be
completed within the time lines already postulated. CETPs which are yet to be
setup, concerned State Governments/Union Territories shall complete the same
within three years. The State Pollution Control Boards were issued directions to
ensure setting up of functional Common Effluent Treatment Plants within the
time lines mentioned above.

That considering the above-mentioned facts and the directions issued by the
Hon'ble Supreme Court of India in Writ Petition (Civil) No. 375 of 2012 titled as
Paryavaran Suraksha Samiti and another v/s Union of India and Others, the
Punjab Pollution Control Board has facilitated the setting up of the Common
Effluent Treatment Plants of 40 MLD, 50 MLD and 15 MLD at Ludhiana and
carried out sincere efforts so as to ensure that the Common Effluent Treatment
Plant are made operational at the earliest,

That further it is submitted that the Government of Punjab has issued directions
dated 10.10.2019 for abatement of pollution in Buddha Nallah wherein amongst
other directions, one of the directions issued was that " all CETPs are to be
made operational as per time schedule given in the action plan failing which
PPCB shall take action against the industry including levying of Environmental
Compensation". The CETP of 50 MLD capacity at Tajpur Road, Ludhiana was
accordingly setup and inaugurated in June 2022,

That before the establishment of the Common Effluent Treatment Plants, the
effluent from dyeing and textile industrial units was being discharged after
treatment through Captive Effluent Treatment Plants (ETPs) into the sewer
system, ultimately leading to Buddha Nallah and the said treatment plants were
operated by non-technical personnel. The CETPs were aimed to provide a
technically efficient, single-point treatment solution for industrial effluent and
were designed, installed and operated by the reputed companies namely L&T
Constructions Ltd (40 MLD CETP), M/S Triveni Engineering and Industries Ltd
(50 MLD CETP) and M/S Saurabh Construction Pvt. Ltd. (15 MLD CETP). The
establishment of CETPs in Ludhiana for the treatment of wastewater of textile
and dyeing industries thus lead to the achievement of twin objectives relating
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, 7
to the diversion and separation of industrial effluent from the Sewage

Treatment Plants (STPs), enhancing the functioning of the STPs coupled with
quality treatment of industrial effluent of Dyeing and Textile Units.

11) That the Consent to Establish (NOC) under the Water (Prevention and Control
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981 was granted to 50 MLD subject to following conditions:

1. There shall be no discharge into Buddha Nallah.

2. The farmers shall be made aware that the water supplied to them is
treated effluent.

3. The project proponent shall set up separate environmental management
cell for effective implementation of the stipulated environmental
safeguards under the supervision.

4. The funds earmarked for environment management plan shall be
included in the budget and this shall not be diverted for any other
purposes.

5. Project proponent should develop green belt all along the periphery of
the site with plant species that are significant and used for the pollution
abatement.

6. All the recommendation of the EMP shall be complied with letter and
spirit. All the mitigation measures submitted in the EIA report shall be
prepared in a matrix format and the compliance for each mitigation plan
shall be submitted to MoEF along with half yearly compliance report to
MoEF-RO. 3}*

7. The project proponent shall comply with all the conditions imposed in
the environmental clearance granted by MoEF vide F.No. 10—92)2010-
IA.III dated 03-05-2013.

12) That the Board has granted fresh ‘Consent to Establish’ (NOC) by temporarily
allowing discharge of treated trade effluent into Buddha Nallah with additional
condition that the SPV shall submit feasibility report regarding utilization of
treated effluent from CETP 50 MLD onto land for irrigation within three months.
A copy of the NOC certificate dated 16.11.2021, is enclosed as Annexure-D.
Accordingly, ‘Consent to Operate’ was also issued to the SPV on similar grounds.
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14)

8

A copy of ‘Consent to Operate’ dated 23.08.2022 granted to the Punjab Dyers
Association 50 MLD CETP is enclosed as Annexure-E.

That the CETP is yet to achieve the stringent standards proposed in the DPR of
the CETP submitted at the time of appraising their project for financial
assistance by the MoEF&CC, Government of India. Further, the CETP has failed
to achieve the standards prescribed by MoEF&CC for discharge of effluent from
textile units into inland surface water bodies with respect to one parameter or
other. The CETP has not been able to achieve the FDS/TDS parameter of 2100
mg/| as prescribed by MoEF&CC.

That the Central Pollution Control Board (CPCB) had visited CETPs of Ludhiana
on 22.4.2024 & 23.4.2024. Gist of the deficiencies observed by the CPCB team
IS as under:

a) The analysis results of sample collected from CETP outlet reveals that
BOD: 128 mg/l, COD: 382 mg/l, Chloride: 1713 mg/I and Sulphide: BDL
exceeds the notified effluent discharge standards for CETP. Remaining
monitored parameters were found within the prescribed standards.

b) Sample analysis results collected reveals that the biomass concentration
in the SBR basins MLSS 300 mg/I (against the designed range 5000 mg/I)
MLVSS 215 mg/l (against the designed range 4000 mg/l) were
respectively. The MLSS and MLVSS were found less against designed
range which indicates poor operation of the SBR.

¢) The CETP has installed Online Continuous Effluent Monitoring System
(OCEMS) at the final outlet of treated effluent for the parameters pH,
TSS, COD, BOD with connectivity to PPCB & CPCB servers. During the
visit, the OCEMS was found operational and variation in OCEMS reading
compared with monitored results was also reported which indicates the
improper working/validation/calibration of OCEMS system.

d) As per EC issued (MoEF & CC dated 13/05/2013) mentioned in special
Terms & condition that the CETP shall not discharge into Budha Nallah.
However, treated effluent of CETP is discharged into Budha Nallah
through underground pipeline 1 km. The Budha Nallah is ultimately
meeting into River Sutlej.
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15) ~ That the Central Pollution Control Board had issued directions dated 12.08.2024
u/s 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 to the
Punjab Pollution Control Board to stop discharging of treated effluent into
Buddha Nallah from 50 MLD CETP due to non-compliance of EC conditions and
due to non-achievement of results in monitoring carried out by CPCB. The CPCB
had asked the Board to submit Action Taken Report in the matter. A copy of
directions dated 12.08.2024 issued by CPCB is enclosed as Annexure-F,
16) That having been bound by the directions issued by the Central Pollution
Control Board, the Punjab Pollution Control Board has issued directions u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 to the Punjab Dyers

Association (Punjab Dyers Association), Tajpur Road Module (50 MLD),
Ludhiana as under:

A. That, the SPV shall meet with the prescribed discharge standards and
to comply with the disposal conditions mentioned in the Environmental

Clearance granted by the Ministry of Environment, Forest and Climate
Change dated 03.05.2013,

B. That, the SPV shall immediately stop the discharge of effluent from the

CETP of 50 MLD capacity into Buddha Nallah or any other surface water
body.

A copy of directions dated 25.09.2024 issued by PPCB is enclosed as
Annexure-G.

17)  That the CETPs of 50 MLD and 40 MLD have filed appeal no. 40 of 2024 and
Appeal no. 41 of 2024 respectively against the directions dated
25.09.2024/26.09.2024 of the Punjab Pollution Control Board before the
Hon'ble National Green Tribunal. The Hon'ble Tribunal vide Order dated
04.12.2024 has issued directions that no coercive steps shall be taken against
the 50 MLD CETP and 40 MLD CETP subject to the compliance of Environmental
norms and the case was adjourned to 20.03.2025. However, considering the
Appeal No. 48 of 2024 filed by the CETP of 15 MLD capacity and also the
Intervention Application filed by Public Action Committee, the Hon'ble National
Green Tribunal was pleased to prepone the date of hearing in all the cases from
20.03.2025 to 23.12.2024. After consideration of the matter, the Hon'ble



18)

19)

20

National Green Tribunal while hearing the appeal cases of 50 MLD CETP, 40
MLD CETP and 15 MLD CETP had directed the respondent Board vide Order
dated 23.12.2024 to file reply to the sald appeals with the direction that no
coercive action shall be taken against the sald CETPS subject to the compliance

of environmental norms,

That it is relevant to mention here that though the Punjab Pollution Control
Board having been bound by the directions of the Central Pollution Control
Board given under section 18 (1) (b) of the Water (Prevention & Control of
Pollution) Act, 1974 had issued further directions to the Appellant CETP of 50
MLD capacity not to discharge any treated effluent into Buddha Nallah, but the
issuance of such directions is not a permanent solution to the problem existing
at the moment. At present, Ludhiana City has been declared as Critically
Polluted Area by the Central Pollution Control Board and in the given
circumstances, the matter falls under the preview of the Central Pollution
Control Board to suggest the alternate method for discharge of treated trade
effluent of the Common Effluent Treatment Plant other than the discharge of
treated effluent into the Buddha Nallah.

That it is pertinent to mention here that the CETP of 15 MLD capacity during
the hearing before the Competent Authority of the Board has disclosed that the
CETP has approached the MoEF&CC, Government of India for annulling the
condition in the Environmental Clearance that the Project Proponent shall
maintain zero discharge and to allow the CETP to discharge treated effluent as
per MoEF&CC standards. The case was considered by the EAC-II of the
MoEF&CC in its meeting held on 17.12.2024 but the case was deferred to seek
clarification from the policy section of the MoEF&CC with regard to the
amendment in the conditions of earlier granted Environmental Clearance since
as of now the CETP of textile/dyeing units are not covered under the ambit of
EIA notification in light of the notification dated 19.12.2024. With respect to
the allowing of discharge of treated water into Buddha Nallah, the committee
of MoEF&CC during the above meeting held on 17.12.2024 observed that the
instant project lies in CPA-Ludhiana and in CEPI SCORE, the component of
water is higher, accordingly technicality for giving such relaxation for discharge
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20)

21)

11

of treated water may be obtained from Central Pollution Control Board by the
project proponent.

It is further pertinent to mention here that a similar matter relating to the issue
of discharge of effluent through sewer by the dyeing units in Buddha Nallah in
the State of Punjab is under consideration of the Hon'ble Tribunal in Original
Application No. 225 of 2022 titled as Nitin Dhiman V/s State of Punjab and
Others. The case is Original Application No. 225 of 2022 is being heard by the
Hon'ble Tribunal with Original Application No. 546 of 2024 in which the Hon'ble
Tribunal has taken suo-moto cognizance on the basis of a news item titled
“Ludhiana PPCB report flags 54 dyeing units in Buddha Nullah's catchment”
appearing in the Hindustan Times dated 25.4.2024. After consideration of the
matter, the Hon'ble Tribunal was pleased to pass an Order dated 27.11.2024
In the said cases with direction to the Central Pollution Control Board to file
compliance report disclosing the performance of the CETPs and required actions
to be taken by issuing necessary directions under the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981 or under section 5 of the Environment (Protection) Act, 1986. In order to
make compliance of the directions of the Hon'ble National Green Tribunal, the
Central Pollution Control Board has carried out performance analysis of all the
CETPs of 50 MLD, 40 MLD and 15 MLD at Ludhiana and the report of the Central
Pollution Control Board is awaited. The above cases (O.A. No. 225 of 2022 and
O.A. No. 546 of 2024) are listed for hearing before this Hon'ble Tribunal on
20.03.2025.

The preliminary submissions are concluded for appropriate Orders of this
Hon'ble Tribunal.

Reply on Merits (Facts in Brief):

That the contents of para no. 1 of the appeal are a matter of record as far as
the present appeal has been filed by the appellant challenging the directions
dated 25/26.09.2024 issued by the Punjab Pollution Control Board. In reply to
the remaining contents of this para, it is submitted that the respondent Punjab



2)
3)
4)
5)
6)
7)

8)

9)

10)

11)

12

Pollution Control Board in exercise of its powers and performance of its
functions is empowered to Issue directions under section 33A of the Water
(Prevention & Control of Pollution) Act, 1974 to the appellant,

That the contents of para no. 2 of the appeal are a matter of record.

That the contents of para no. 3 of the appeal are a matter of record.

That the contents of para no. 4 of the appeal are a matter of record.

That the contents of para no. 5 of the appeal are a matter of record.

That the contents of para no. 6 of the appeal relating to the notification dated
01.01.2016 of the MoEF&CC are a matter of record.

That the contents of para no. 7 of the appeal may be considered as a matter
of record.

That in reply to the para no. 8 of the appeal, it is submitted that that the
Department of Irrigation, Government of Punjab has earlier prepared a project
for carrying the treated effluents from the STPs and CETPs in Ludhiana for
irrigation. The remaining contents of this para relating to the utilization of
Government land lying surplus for the proposed distributary cannot be
commented upon as the same relates to the Department of Irrigation.

That the contents of para no. 9 of the appeal are a matter of record. The
contents of Preliminary Submissions may kindly be read as part of reply to the
contents of this para of the appeal.

That the contents of para no. 10 are a matter of record. The contents of

Preliminary Submissions may kindly be read as part of reply to the contents of

this para of the appeal.

That in reply to the contents of para no. 11 of the appeal, it is submitted that
the Ministry of Environment, Forest and Climate Change (MoEF&CC) vide letter
file no. Q-15017/22/2014-CPW dated 18.03.2016 had released Grant-in-Aid for
setting up of 40 MLD CETP (for Focal Point) at Tajpur Road, Ludhiana subject
to suitable conditions along with following conditions:

(i)  The proposal was duly recommended and forwarded by Punjab State
Pollution Control Board (PPCB) for financial assistance for 40 MLD CETP
of the SPV, M/s Punjab Dyers Association (PDA) — Focal Point Module,
Ludhiana, Punjab. The CETP is based on Physio - chemical followed by
Advanced Biological treatment systems which is further followed by
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(ii)

(iii)

(iv)

(V)

(vi)

(vii)

13

disinfection systems. The treated effluent will be discharged at the
outfall of Ludhiana Sewage Treatment Plant (STP) and will be utilized
for irrigation of agricultural land.

The presentation on the project was made by Shri John Thomas,
consultant/ Environmental Advisor to PDA — Focal Point Module.

There are currently 55 industries who are members of the 40 MLD PDA
Focal Point CETP.

Ludhiana has been identified as one of the Critical Polluted Areas and
has also been recently been selected for the first 20 Smart Cities to be
developed in the country. The Member Secretary, Punjab Pollution
Control Board (PPCB) also clarified that the environmental standards
were set for the said CETP after detailed deliberations with experts from
CPCB, Punjab Agricultural University, PPCB. Apart from the Real Time
Effluent Monitoring Systems; PPCB will be also regularly monitor the
CETP performance.

The Project DPR has been technically appraised by Guru Nanak
Engineering College, Ludhiana and IIT Madras, Chennai; as well as been
assessed for Techno Economic Viability by Punjab National Bank.

The proponent has mentioned that the treated effluent shall be
discharged and utilized for irrigation purpose. Member Secretary, PPCB
also confirmed that Government of Punjab has approved the project for
providing conveyance system for carrying treated effluents from the
STPs and CETPs in Ludhiana for irrigation and also stated that they have
stipulated a condition in the Consent to Establish as the farmers shall be
made aware that the water supplied to them is treated effluent.

The Member Secretary, PPCB has informed that a Special Purpose
Vehicle (SPV) will be constituted for the CETP with the Director of
Industries, Government of Punjab who will be by default be part of the

Managing Board of the SPV apart from other State Government
nominees.

Itis pertinent to mention here that the Punjab Dyers Association,

50 MLD CETP, Tajpur Road, Ludhiana had filed an LA. No. 13/2020 in O.A.
410 of 2017 for modification of condition no. 4 (iv) imposed in Grant-in-Aid by
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14

the Ministry of Environment, Forest and Climate Change (MOEF&CC) vide letter
file no. Q-15017/17/2017-CPW dated 11.11.2019 l.e. CETP will not discharge
its effluent into Buddha Nallah and it will reuse either into the back process or
irrigation by laying down their own network at their own cost. The Hon'ble
National Green Tribunal was pleased to pass an Order dated 20.01.2020 in
LA, No. 13 of 2020 in O.A. No. 410 of 2017 and the relevant part of the same
is reproduced below for kind perusal and reference.

"In so far as, disallowing the discharge of effluent in
Buddha Nallah is concerned, Learned Counsel for the
applicant submits that they have no objection. However, he
submits that the use of discharge for irrigation by laying
down their own network at their own cost is onerous.
Moreover, it is submitted that in case of other 40 MLD CETP
which Ministry has sanctioned in 2016, no such condition
has been imposed. In fact, the applicant has in para 5 of
the application reproduced condition no. 6 which has been

imposed on other similarly situated CETPs. The said
condition reads as under:

"(vi) the proponent has mentioned that treated
effluent shall be discharged and used for irrigation
purpose. Member Secretary, PPCB also confirmed that

,"‘ﬁ[w Govt. of Punjab has approved the project for providing
conveyance system for carrying treated effluent from STPs
and CETPs in Ludhiana for irrigation and also stated that
they have stipulated a condition in consent to establish as
the farmers shall be made aware that water supplied to
them is treated effluent.”

In view of the above and submissions made by the
Counsel for the applicant, we are of the considered opinion
that there is no just reason for the respondent-Ministry to
impose a different nature of condition in respect of
discharge of effluent of CETP in case of the present
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applicant. However, condition no. 6 imposed in respect of
other CETPs, referred to above, shall also apply to the
present applicant,

With the aforesaid clarification, TA. No. 13/2020
stands disposed of, with no order as to cost.”
12)  That the Contents of Para no. 12 of the appeal are a matter of record.
13)  That in reply to the contents of para no. 13 of the appeal, it is submitted that
the Punjab Pollution Control Board has granted short term ‘Consent to Operate’
to the appellant CETP under the Water (Prevention & Control of Pollution) Act,
1974 vide letter no. CT! OW/Fresh/LDH3/2022/18475759 dated 23.08.2022,

which has expired on 22.08.2023, subject to suitable conditions along with the

following special conditions:

. The SPV shall install and connect the flow meters at individual
outlets of industries into conveyance system and flow meter at
inlet / outlet of CETP with the web-based server by 25.08.2022.
The SPV shall complete the construction work of hazardous
waste storage room at site by 25.08.2022.

ii. ~ The SPV shall submit the feasibility report to reuse treated
effluent onto land for irrigation by 25.08.2022.

Iv. . The SPV shall ensure that there is no overflow from the
manholes in the conveyance system of CETP 50 MLD at any
locations. 'D(”

V. The SPV shall construct a proper outlet before discharge into
Buddha Nallah, from where effluent sample can be collected,
within 10 days and also install one set of additional OCEMS at
the said location, within one month.

Vi. ~ The SPV shall stabilize the CETP so as to achieve the prescribed
standard at the final outlet by 30.09.2022 failing which the Board
shall be constraint to refuse consent to operate the outlet & issue
dosure directions to the member industries & impose
Environmental Compensation without any further notice.



14)

15)

16)

17)

18)

19)

20)

16
vii.  The SPV shall submit the feasibility report for discharge of
treated effluent onto land for irrigation by 25.08.2022.

The PDA 50 MLD CETP, Tajpur Road failed to submit feasibility report to
reuse treated effluent onto land for irrigation as per special condition no. 3

of the ‘Consent to Operate’ granted to it under the Water (Prevention &
Control of Pollution) Act, 1974,

That the contents of para no. 14 of the appeal are a matter of record.

That in reply to the contents of para no. 15 of the appeal, the reply given in
para no. 8 on merits above may kindly be read.

That the contents of para no. 16 of the appeal relating to the show-cause notice
dated 29.08.2024 issued by the Punjab Pollution Control Board are a matter of
record.

That the contents of para no. 17 of the appeal relating to the reply submitted
by the appellant to the show-cause notice to the Board in Annexure A-15 are a
matter of record.

That the contents of para no. 18 of the appeal are denied being incorrect that
reply submitted by the appellant was not considered by the respondent Board.
The remaining contents of this para relating to the issuance of directions by the
Board dated 25/26.09.2024 under section 33-A of Water (Prevention & Control
of Pollution) Act, 1974 are a matter of record.

That in reply to the contents of para no. 19 of the appeal it is submitted that in
exercise of its powers and performance of its functions, the State Pollution
Control Board is empowered to issue directions in writing by invoking the
provisions of sections 33-A of the Water (Prevention & Control of Pollution) Act,
1974 to any person, officer or authority and such person, officer or authority
shall be bound to comply with the said directions.

That the contents of para no. 20 of the appeal are a matter of record.

Grounds of Appeal — Reply thereof

21)

That in reply to the contents of para no. 21 of the appeal it is submitted that
no ground is made out to set aside the Order passed by the Board.

368
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Itis, therefore, prayed that the appeal filed by the appellant may
kindly be disposed of with appropriate orders.

Submitted by

18| >\,"’°"’:‘/

Date: /8-c4 - 9, ~z (Gurmit Singh)

Place: Lucttic i G Environmental Engineer,
Punjab Pollution Control Board
Regional Office-3, Ludhiana

(On behalf of Punjab Pollution Control Board)
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14, The Chiel Conservatat of Soll
Punjab, Chandigarh

15.Sh. Ashok Kumar Makkar,
Managing Director,
Punjab Dyers Assorlation, Ludhlann

16 The Managing Directoe,
ILEFS water Lul,,
Ad-AG Navin's Proshlfin,
103-Nelson Manickam Rond, Antin [ikarat,
Chennol-none, i

17. 5h. Harsh 8hanwala,

Senior Vice President, ILAFS Water L.,
Inipur,

Mema No: Tnmftm-owingﬂ.ml /Mtg/2010/ 2 H,'-J?-;:-" J #7
Dated: 3!}.' My '

Subject:  Minutes of the meeling arganided with Prof.5.P.Gautam, Chalrman,

Central Pallution Contral Board on 25-11-2010 at 1100 am. af
Parivesh Blvawan, Fast Arjun Magar, Maw Delhi ta sort aut the issue
reparding flixing up of the valpes of porameters namely Sodinm
Abzorption Ratic  (SAR), Electrie Consductivity (EC) & Hesidual
Sodium Carbonate [RSC) for discharge of \reated wastewater of CETP
of dyeing industries of Ludhiana for irrization purpose.

Please Tiad anclosen hermaith 2 copy of milnotes of the imeeting
ofgantzed with Prof5.P.Gautan . Chairman, Central Pollutian Contral lioard on
23-11-2010 a1 11.60 a.m §t Pasivesh Bhawan, Fast Arjun Nagar, New Delhi ta
sort oul the issue regarding fixing up ol the values of parameters namely Sodium ﬁ('
Absorption Ratio  (SAR), Electrie Consductivity (EC) & PResidual Sodlum
Czrbonale (R5C) for discharge ol treated wastewater of CETP af dyeing industries
of Ludhiana for i:r?‘iﬁl_m PUITOSE, same 15 Sent to you for mlgrmarior-and

necessary acfion please, [ l
== e

Officer on Speeial Duty
For Additional Secretary-cum-Director
ol Industries &Commerce, Punjab.

Endst.Ne, Tech/CETP-Dyeing/LOH/ Mg 2010/ Dated:
A copy of above iy forwarded 1o the following for Information and
nacessary actian please .-
1. The 25 to PSCM for the kind infarmation of warthy Principal Secretary
to Hon'ble Chief Minister, Punjab.
2. The PS/PSIC for informatioh of worthy Pringipal Secretary industrios B
Commerce, Punjab, Thandigarh,
3 The Mrmber Secretary, Central Pollution Control Board,Parivesh
Bhawan, East Arjun Nagar, NearKarkar Dumia Caurt Complex,New
Golhl,

|

G, e L
Olficer oh Speclal Duly
For Additional Secretary-cum-Director
of Inelustries RCommerce, Puealy.
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Minutes of the meeting organized with ol 500 Gautam, Chalrman,
Cantral Pollution Control Doard, vn 25/11/2010 at 100U a.m. In his
office al Parivesh Bhawan, East Arjun Nagar, New Delhi to sort out the
issue regarding fixing up of the values of parameters namely Sodium
Absorption Ratlo (SAR), Electiic Conductivity (FC) & Residual Sodium
Carbonate (RSC) for discharge of treated wastewater of CETP of dyeing .
industries of Ludhiana for irdgation purposes.

Following were present:

[ Sh, 54, Channy, Princinal Sgaetary o Gove, of Punjal Deptt, of Indiostries &
Commerce, Chandigarh

1 Sh, 1.8, kaymoua, Member Secrerary, Central Poliution Control Board, New
C‘“Ihl '
3. D, gabu Ram, Member Secretary, Punjab Pollution Cantrol Board, Patiala
4 Sh. vinad Chaudhary, Chief Engineer {Drainage), Punjab
£ Dr. 0P Chaudhary, S Soil Chemist, Punjab Agriculivial University, Ludhiana
T Sh S Singh, OSD, Depailment of Industries & Commerce, Punjalb,
Crapsigarh,

she VUP, Singh, Superintending Engineer, (O & M) Municipal Corporation,
wunhiana

Sl RS, Walla, Executive Engineer, Sidhwan Canal Givision, Ludhiana

T g 5.5 Majithia, SEE, Punjab Pollution Control Board, Zonal Office-2,
Ludniann

10. Sh. Harsh Bhanwala, Sr, Vice President, Mfs 1L & FS Water Ltd., Jaipur

11 5h, Sudhir Mathur, Manager, M/3 1L & FS Water Ltd., Jalpur

1.. Sh, mshox Kumar Makkor, Managing Dlrector, Punjob Dyers Assoclation,
Ludihiiana

13, Sh. Vivek Kumar Jindal, Secrelary, Punjab Dyers Association, Ludhiana

AF tye nutset, Dr. Babu Ram, Member Secrstary, Pundab Pollution Control RBoard i
aperise) that eariier, Funiah Pollution Control Board in consultation with Cential

Palution Control Board on 26/11/2005 had prescribed the following stondards to :Z‘f

‘ hisved at the outlet of CETP: .

5™ parameters | Concentration (mg/] except pH, SAR |

He i | & Big-assay) apiig |

55 S (O (R SR & Bic :

: Vot ) 6.5-8.5 |

:'i- BETS T Ty T/ T T T

'3 7|'50D (3 DAYS AT 27°C) i 10

TG R

I5 ‘ Tff}sm"w—r—' s T T

6. lolaeease T T W

i"?. [ Total Chromium | il

T, ‘iphnnon:, Compeands | Ml

(o __I_Sulflde ST S~ s ‘l_.__“‘- 0.01

| 10, ?L’.iu—aésay = N 0% survival of fish afler 96 hows of
e 4 100% efflusnt, ) ,

ETH isc:rﬂum Absarpticn latio 3 .
1§ L : g !

Pave = | -ul &
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He added that Punfab Dyers Assoclalion {PDA), Ludhlana vide Its office letter no.
32/PDAICETP/LDN dated 28/9/2010 Informed that the value of SAR Is more
stringent than required for irrigation and it will have huge impact on the lreaiment
technology and In order to altain this value of 3, much expensive equlpments/
treatment systems are required to he installad. Thus, the revised standards as

" prescribed for general standards for discharge Into In land surface water/ discharge

of Irrigation may be fixed at the outlet of CETP, The matter was also distussed by
PDA in the meeting held under the Chairmanship of Principal Secretary to Han'ble
Chief Minister, Punjab on 27/10/2010 at 5.00 p.m., wherein, the issue regarding
relaxation of value of SAR tn 18 was p'so raised by Sh. Harsh Bhanwala, Senior
Vide President, M/s 1. & FS Water Ltd. However, in the meeting, it was apprised
that the value of SAR must be maintained 3 because no treated water having SAR
more than 3 can be allowed to discharge into Budha Nallah further leading to River
Sutlej whose water is used for Irmgation and drinking purposes in the South-
Western District of State of Punjab, Therefore, in the said meeting, It was decldec
that Hon'ble Chief Minister, Punjab shall hold 2 meeting with Chairman, Central
Pollution Control Board in this regard very shortly, where the issue of SAR shall be
discussed. Accordingly, Hon'ble Chief Minister, Punjab convened a meeting on
2/11/2010 with Chairman, Central Pollution Control Board with regard to setting of
CETP hy PDA. In the said meeting, it was decided that another meeting may be
convened witn expert of PAU, Ludhian2 oh 10/11/2010 under the Chairmanship of
Hon'ble Chief Minister, Punjab zs the Chairman, Central Pollution Control Board
gesired to know a report of A;iﬂcuttrual Department on the issue that for how long
the soil can he irrigated with the discharge water coming out from the CETP.

Thus, during the meeting held on 10/11/2010 under the Chairmanship of Hon'ble
Chief Minister, Punjab, Dr. O.P, Ch;audh_gm an expert in water quality from Punjab
Agricultural University, Ludhlana informed that the standard for SAR fixed as 3is
acceptable value in view of end usi: of treated wastewater on to land for Pnigation
for about 50 yaars and aiso its dlsﬁharge Into River Suﬂej. He further opined that
the TDS parameter may be replaced with Electrical Conductivity (EC) to be
equivalent to 2000 pS/ crn for making the water useable for irrigation. He further
added that one more para:meter namely Residual Sodium Carbonate (RSC) to
assess the alkalinity Iazard of the effluent may also be introduced, the fimit of
which mey be 2.5 meglitre. He fuither felt that the limit of irrigable land
measuring 41,907 acies in catchment area of River Sutlej, can e doubled For
wheat crop. During the sald meeling it was informed by Sh, Amarjit Singh Dulit,
Chief Engineer (Canals), that they have got adequate land  measuring
approximately 80,000 acres which Indude 18000 acres, In the upstream of Budha
Wallah and 22000 acres in catchiment area besides 40,000 acres glready avaiiébla

for Irrigation, But excess trealud effluent during no demand period pasticularly in
Pore o —af § £
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wheal seasun would be relaased Into G distributary and would be sufficlently
chluted for Irrigation purpose. After detalled deliberations following decisions wers

Laken:-
|
1.  Department of Industries and Commerce shall go ahead for finallzation
of DPR by Project Managament Consultant (PMC) and further
implementation of the project.
2. PAL and PPCB shall rollect and analyze the dyeing effluent samples for

studying the value of SAR, EC, and RSC parameters and shall submit fts
report within one week. In this regard PAU, PPCB and Irrigation
Department shall sit together and work out the modalities of dilution of
treated waste water and adequacy of land available in the command
area In view of the standards fixed above for utilizing the treated
wastewater for frigation as well as for its release (if any) into River
Sutlej during monsoon season.

Accordingly, Punjab Pollution Control Board and Punjab Agricultural
University, Lughlana have coilected the effiuent samples of 32 industries on
12/11/2010 and their analysis results In terms of SAR, EC and RSC are as under:

'Sr. | Name and | Industri | Type of | Colour | Parameters Tested
no, | Address of al sample |of the
the | process | collecte | sample |Fer e T gaAR EC RSC
Industry | d s dish. {uSfem)| (ma/L)
== o— e (KLD)
T [MJs Modern | Dyeing of | un- j Light 100 | 1.84 | 1118 | -2
| |Processors, | acryfic | tealed | bite
208, | yarn/
1 Industiral polyester
P |
i (extn . .
2. | Mfs Pritam'l:l\ﬁe;ng of | un- Light 250 | 1.64 | 1400 | 3.5
Selentific acrylic treated | green
Dyers, 16-a, |
| Industrial |
i Area-h,
{Extnli |
| Ludhiana o N
3. | Mfs - Cotton/ un- Viplet 500 | 135.54 | 16710 | 365
| Sunshine PC treated |
| | Dyeing Put
Lid, 261-A,
Industrial
Araz-A,
i ludhiana | A S i
4 Ml CRP.|PC un- Light 450 | 18.44 4520 12
Processors, | cotton trealed | violet
mix
Tape -5 = of )6

374
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|7,
I.

. | Ludhlana |
5| Ms

& ™/s Madan |

e —

_ | Area-A

[Weaighted |

B48/11,
Industrial
Arca-A,

Rajneesh
Dyelng
House, 17-8,
Industrinl
Arog-A
{Extn),
 Ludhigna
Dyeing and
Finlshing
Factory,
Testlle
Calany,
Ludnlana |
Average
Industrial

“heryfic/
waol

I.JIII' il

treated

Acrylie
yam/

palyester

biack

100

12,56

o

450

213

o84 2

308

47.55 | 9.08

Average

| Industiral
Area-A
excluding
Sunshine
Industry
mentioned
as at Gr,
Ho. 3

average

270

7.33

2364 1.6

8.23

2458

535

M/s MK,

Dyeing
House,
Geeta |
Nagar,

| Tajpur Road, |
[| M/s

#.B.

Dyeing,
Geata

Wagar,
Tajpur Road,
Ludhiana

‘un-
treated

iy
troated

Slight

Brown

370

2.02

GBY 25

| 100

1.56

1325 | 05

ijs R.S.

! Dyeing, i
Geets

Nagar,

Tajpur Road,
Ludhiana

Light
viplet

200

1.89

7
35

M/s Woalco
Dyers, 5t
no., 6, Geeta
[Nagar,

| Tafpur Road,
| Ludhiara

Brownls
h viedet

100

1.50

802 | 5

|
L

Mis MR
Dvelny  and
Finishing
Mill, Geeta
Nagar,
| Tajpur Road,

Acnyli
polyester

une
treuted

Viclet

139

| Luchisna

I'noe - 4

-of &
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(12, |Mp GP
| Dywing,

.' Geels

| Naga, |
: Tajpur Road, |
Ludhlana

-

Acrylic

i.-_-——-n

| 15, [Mfs Master | Cotton | un-
Art garments

Processars,
Mala Karam
Kaur Colony,
Tajpur Road, |
| Ludhiang
14 IM}S Lovaly
| Tndusties,

| | Tajpur Road,
L | wdniana

Acrylic/

| —

24

- | Grey
trented

150 | 145 962

Giey
| aated

polyester

T g

black

400

31 1370 4

15 |M/s  New
Amba Dye,
Taipur Road,

un- Light
green

|
| {Ludhiana |
16, 'M/s NV, | Acrylic/

| Jain Colony,

| Processors,
i 117, Mahavir | PC
: Tajpur Road,
]

un- | Violet

"17. | W/s Madhok | Acrylic
| Scientific
Dyers,
| Tajfﬁ-'r md'
L |Lludhiana |
T18. | M/ Kaird | Acrylic
| Processars,
| Tajpur Road,
Luchiana

treated | h

120

2,32 1156 ip

400

1593 | 3690 | 6

120

~i

3.08 1035

- Dark
treated | violet

150

19. | M/fs fogi

Luchizna |

un- 1 IJght
treated | pink,

1217 | 1683 9

Average
Tajpur
. Road

| | Dyeing,
[ Tajpur Poad,

3.92 | 1258 | 5.77
(]

| Weighted
| average

575 |

1456 | 5.84

20. ' Mfs  Marvel

: ..ws and

] { Frocessors

: | Ltd., Rahon
Road, |
Ludhiang |

un- Blackish

1000

12,06 | 1860 | 20

f 211 M’; Ell-«
| Mathotra
' | Diyeing
Weris,
| Rahon Road, |
, Ludhianz |

un- Light
treated | violet

300

8.77 3040 25

(22 | Ms | Cotton
Bhandari *
Hoslriry,
Rahon Rowd,
_|ludhiane |
Average
Rahon l
Road

un- | Light
trested | blue

400

l.1|
i

3.1 | 1076

Paﬂu-;-nl'lﬁ

567

BTOBEEYE

T

8.1%

376
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| Processors,
l | Focal  Paint,

1 4

Flhase.4,
Ludhiana —
Mg Ramal | Aciylie)
| Dyeing polyester
' Miuse, Focal | mix
Puint,
Phase -8, |
Apdhlana |
== | Acrylief
| Podyester
. L
M/s  Rubby | Acrylie!
Dyeing  and | polyester
Finishing |

o

Milks, D-277-
| A, Fecal
' Painy,
Phase-§,
Ludhiana !
|

I Mfs Sk Acrylic
. Kohli Textile
| Industry, &
| 664, Focal

‘ Point,
Phase-§,

BiM ‘ hevlle

T+
|

|
(11i 8

| Lreatnd

25

i gt
treated | pink [
|

Greyish
treat

Light
blue

Light

un-

lreated

| Dark
grey

un-
treated

as0

| .52 ]

1.50

5.69

5.60
f

1,33

18683
0I5

1A00

840

1854 |

12.38
35 |

| Catton”
polyester
mix

‘M/s

| Enterprises,
Facal Point,
Phase-4,

| Ludhiana

un- Yellowis

treated

2

29

146

W

1024

{30 |M/s Mahesh
| | Dyeing

| Ludlsiana

[Mis  Amar| Polyester
Industriss

! Lid,, Piot no,
C-258, Focal

| Polnt,

| Fhase-8,

ludniana | _

Light

un-

2.81

975

s

6.3

House, 287, |
Focal Point,
| Phase-8,

pink

Light —1

350

1.B0

792

/s
Sclentfic
Dyers, Focal
Paint,
Phase-§,

| Ludhiana

VH I Acrylis/
| polyester

uri- |
treated

400

12.67

3340

14

| SR

i

| Poing,
| Phase-8,

Acrylic/

| M/s Dhawan _
| polyester

Processors,
E-670, Focal

Ludhiana
Average
Phase-8,
Focal

Dark
rey

un-
treated

L

A

250

1,57

754

73

gk

Puge - - of 16

..L T

3.68

1333

875
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Ludhiana

| Weighted
average [

rPo_lnt,- T \ = M . it e

33 | 137 | edr

AVERAGE of = e T a7 | asae | gis
Total  Shimples |

[ Excluding

| Sun: hine

Industry

| e ioned ot Sr,

ey 1 =k

S ) l

The above analysis results Indicate that 6 effluent samples collected from Inductrial
Area-A had Average discharge of 308 KLD, the values of SAR « 28,7, EC = 4755
PS/cm and RSC= 9.1 meqg/litre, Effluent of the one Industry namely M/s Sunshine
Dyeing Pvl, Ltd. had abnormally high values of all the parameters (SAR=135,

EC=16710, RSC = 36.5), Excluding these parameter the average of effluent from
Industrial Area-A comes Lo SAR = 7.33, EC = 2364 and RSC = 3.6,

Thirteen samples collected from Tajpur Road area had the average of discharge of
244 KLD, the values of SAR = 3.92, EC = 1683 pS/cm and RSC= 5.8 meq/litre.

Rahon Road effluents (3 samples) had average discharge of 567 KLD, the values
of SAR = 8.2, EC = 1992 pS/em and RSC= 9.2 meg/iitre,

Ten samples fiom Focal Point, Ludhiana had average discharge of 460 KLD, the
values of SAR = 3.68, EC = 1333 pS/cm and RSC= 8,75 meg/litre,

= Overall average of Results
1) SAR = 474

2) EC = 1538 uS/cm,

3) RSC = 7.2 meg/litre

e Weighted Average Value of SAR

Sr. | Name of Cluster SAR Values of IL | SAR Values as
no. ' & F5 Water Ltd. | per- analysis of
.' _ __ | PPCB and PAU

i Industrial Area-A 61.27 ! 8.23
2. |Tajpur Road 613 I &
3 Rahon Road : | 23.04 552 g
[+ [Focal Point 1036 | 383
e " Weigh verage| "~ 17.38 | 5.46 |
N L W

Page - 7-of )¢,
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= Weightad Average of other parameter as per analysis of PPCB and

PAU
| St. | Name of Cluster | EC(uSjem) | RSE (meq/litre)
| ho.
(L |Industial Area-A T [T aagg” 535
2 Tajpur Road R I 7T I H—
'3, TRahon Rioad 1883 13.38 7
N T R e e 1 RS e j
__T_ ~ Weighted average 1503 l 811 ]

¥ Availability of dilution

The wastewater of STP Bhattian, which is being presently discharged into River
Sutlej, Is required to be diverted back to Budha Nailah in order to have sufficient
dilution,

¥ Availability of land

fotal land avallable for disposal as reported by CE (Canal) = 80,000 acres

14 Far paddy crops, about -i-:u,mu- acras is sufficlent

for wheat crops = 80,000 acres + axcess effluent to be released into 6R
distributary

3)  Requirement of land during paddy crops

®  ANALYSIS RESULTS OF TREATED WASTEWATER OF STP BHATTIAN
AND BALLOKE, LUDHIANA

= 1500 acres/day

4

'Sr. [Name | Type of | Type of | Colour | Parameters Tested

{no. | of STP | Effluent | sample [of the

:‘ collected | effluent “Effjuent [SAR| EC | RSC
| l discharge (#S/em) | (me/L)
] ol | {KED}

}1. {STP  |'Domestic | treated  |Almost | 111000 |5.14| 1867 5
; Bhattian, | effluent | dlear

| Luchtana i B

|2, [STP Domestic | treated ' | Light 152000 |2.43 | 1415 3
' | Balloke, |effluent , | greyish

| Ludhiana | | i

The anglysis resufts of the troated wastewater of STP Bhattian and Balloke reveal
that there Is higher value of SAR iIn the treated sewage of STP Bhattian as
compared Lo STP Balloke, which may probably due to mixing of untreated
industrial effluent into the domestic sewage. The parameters from STP Balloke
revea! that the domestic effluent can sufficlently dilute the treated effluent fram
CETP in terms of SAR and EC.

Pa.;.c-ﬂ-ol',l'ﬁ
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On the basis of the above data, the estimates of the paramelers after mixing un
treated Industelal effuent (without CETP) and treated domestic effluent (through

STP) are:

) SAR = 4.0

iy EC = 1500 pS/em
i) RSC = 5.0 meg/litre

Thus, the standards proposed by PPCB and PAU, Ludhlana are achievable after
treatment of the industrial effluent through CETP.

The Member Secretary, PPCB further apprised that the sald analysis results were
discussed In the meeting taken by the Hon'ble Chief Minister, Punjab on
16/11/2010, wherein, members of SPV contended that the analysis results given by
M/s IL & FS indicated the value of SAR as 18 and as such, It will not be possible for
the SPV to achieve the standard of SAR = 3 even with the level of dilution availahie
from the treated sewage of STPs. The representative of M/s IL & FS, further
expressed that In order to bring SAR = 3, expensive equipments like RO system s
-eyuired to be instalied which will not be economically viable for SPV. He requested
that the standard of SAR as proposed by PPCB as 7 at the outlet of CETP may be
relaxed, The detailed deliberation in the matter was made and it was decided that
a foint team consisting of officers of PPCB, PAU, M/s IL & FS and PDA shall collect
the composite samples of the raw effluent of dyeing industries and these may be
anaiyzed by PALl in the presence of representative of M/s IL & F5.

Accordingly, the team consisting of officers of the sald .departments jointly :%f
conducted the composite sampiing of raw effluents on 18/11/2010 and
22/11/2010. The analysis results of these samples in terms of SAR, EC and RSC are

sfiven as undar:
& sr. | Name & Address of | Typeof | Dis. | Parameters
i no | the Industry Product (KLD) - o |
: ; SAR | EC RSC
N — ST A | tustemy) | (ma/L)
(Lo | Jain Uday Ind. (P) Polyester | 300 25.11 | 4940 &
: Ltd.D-43,44 & 57,58 | Coiton
! Focal Point, Phase-5

2. | Mahara] Processors, | Polyester | 550 596 | 3300 i
C-39, Focal Point, Cotton/

l Phase-5 Polyester

'3. | Sailopal Dyeing Woolen 50 10.47 | 4320 0

- | Works, ¢-96, Focal Yarn/
| Poink, Phase-5 Fabric

g/f ~+Saachi Processors (P) | Polyester | 700 | 4263 | 7900 | 155
. |Ltd, 3-A, Focal Point, | Cotton/

| Phase-h Acrylic
5.~ |udu Knit Process, C- | Polyester | 530 531 | 1ss6 | 12

— - - e i ——
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| 219, Focal Foint, [ Cotton
b RPIRRER il b o (PSS
6. | P.V.M Enterprises, | Polyester | 400 7.22 | 2480 1
#3472 D, Focal Point, | Cotton
| IPhosef N
7. | Ruby Dyeing & llc 320 4.60 | 1598 0
! IFFnishIng Mils, D- | Yarn/
| 277, Focal Point, Polyester
Phase-&
8. | Dhawan Processors, | Acrylic 400 192 | 1015 0
: # E-670, Focal Point, | Yarn/
| Phase -8 Polyester
9, | R.P. Processors, Folyester 410 20,09 | 4170 4
| 848/11 Ind. Area-'A' | Cotton
110, | Pritam Scientific Acryllc Yarn | 250 2.30 | 1047 0
| Dyars, 6-A Ind, Area-
| A
11. | Berry Scientific Acrylic/ 85 2.05 1052 0
! Dyers, Tajpur Road | Polyester
- 12, | Maharaja Dyzing and | Polyester | 560 344 | 1590 0
| | finishing Mills, Tajpur
|__iRoad L
|13, | New Amba Dyeing | Acrylic Yarn | 577 222 | 1125 0
| Mahavesr Colony,
i Tajpur Road S Y ) ?
| 14. | Lovely Industries, Acrylic/ 245 219 | 986 1
Tajpur road Polyestar
| 15, | Balak International, | Polyester; | 300 7.04 | 2530 0
} Javeal Complex, Cotten
| Tajpur Road
| 16. | Golden Processars, | Polyester/ | 200 449 | 858 2.5
i Vill Bhamian, Tajpur | Cotton ' '
! Road | =N
{17, | Prem International, | Polyester | 300 1790] 3830 ! 5
! Shiv Mandir Gali, Cottor) |
’ Tajpur Road Cotton/
| Acrylic yam
<718, | Orlental Knitfeb Pvt. Faolyester/ | 557 11,70 | 5580 2
| Ltd, 278, Ind, Area-A | Cotton [
"19. | Madan Dyeing Poiyester/ | 507 2.57 | 1069 1
Finishing works, 3-1, | Woal Top/
| Ind. Area-'A' Acrylic yarn
20, | Glan Chand Cyveing ]Pblyes-'r:er an 266 | 2680 1
I Works Vil Baira, Cotton
Rahon Koad
21. | Barkat Dyeing Works, | Polyester + | 468 2.66 | 1340 0
seera.Road, Vill, Fibre/ :
Meharban Acrylic yarn
22, | Pawan Dyeing & Acrylle 414 14.72 | 5730 2
filshing Mills, Vill | Yarn/
Bajra Polyester
Cotton/
Cotton
Fibre

Puge - 10 nl 16
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r'i's."rinm‘anrparsaeﬁﬁm Aerylie] 300 406 [ 1333 | 4
Dyers 216, Industrial | polyester
i Area-A, Ludhlana yarn
| 24. | M/s Punjabl Dyeing, [Coton/ 200 | 449 | 1562 0|
i Industrial Area-A, Polyester
! Ludhlana Cotton
25, | W/s Satyam Sdientific |Acylic | 180 219 | 1343 0
| Dyers, Industrial
, Area-A, Ludhlana
M/s OM Processors, | Polyester | 300 | 8135 | 13700 0
| K-3, Textile Colony, | Colton
| Industrial Area-a
[27. W Deluxe Fabrics, | Cotton 7 €00 6.47 | 2920 0
| Focal Peint, Phase-6, | Polyester
[ Ludhiana Cotton
| 28. | M/s Raghav Woolen | Acrylic/ 550 | 9.43 | 2390 35
! Mills, Facal Point, wool Top
| Phase-6, Ludhiana
29. | Mjs Golden PC/ Cotton | 550 | 16.26 | 4070 0
Enterprises, Focal
1F'nint+ Phase-i
"30. "WJs V.H. Scentific | Acrylicy | 300 6.63 | 2550 0
Dyers, Focal Point, | polyester
| Phase-§, Ludhiana
' 31. | M/s Super Tex Dyed 600 20.76 | 4850 | 75
Processors, A-3, Fabric,
' | Focal Point-S, ' PC/Catton {
‘32, | M/s Nawyug Dyed 100 1.63 | 789 0
| Ilaminates, C-124, | Polyester &
[ Focal Pont, Phase-5 | Acrylic
'33. | M/s Gulab Dyeing, D- | Dyed 500 16.27 | 3890 0
: 83, Focal Point, Fabrics, PC/
| |Phase-S, Ludhiana. | Cotton and %
i Polyester
"34, | M/sShaan Dyeing | Acrylic Yam | 335 1.69 | 924 0
i 'Company, Vill. Seera i
-4/‘ Rahon Road _
35. | M/s Marbel Dyers & | Polyester | 390 20,62 | 4130 0
Processor (P) Lid., Cotton
{ Meharban (Rahon
Road :
36. | M/s G.P. Dyeing, Acryllc 120 135 | 929 0
1 Geeta Nagar, Tajpur | yam/ .
' Road, Ludhiana Polyester |
| ! Yam
[3?. | Mfs Anmol Dyeing, | Polyester | 300 182 | 834 1
, | Geeta Nager, Tajpur
! i Road, Ludhlana y _ |
738, MJs Yogita Collection, | Polyester/ | 500 443 | 1605 | 45
| Tajpur Road Cotton
'39, 'wsw._vm:essors, Polyester/ [415 | 4.94 | 1369 | 2.5
J J-Tajpur Road, Polyester
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© [ludhiana [ Cotton (RS e R

| ]

40, | Mfs Mahawir Dyeing [ Cottory | 300 [ 2408 | 4850 [ 10T

i and Finishing Mills, | Polyester

l Tajpur Road,

‘ Ludhiana

| 41, | M/s Aman Processor, | Acrylic/ 100 1.77 | 847 1.5

1 Shiv Mandir Gall, Folyester
Tajpur Road,

142 | Mjs Sangam Dyeing | Acrylle/ | 290 536 | 1706 | 3

| House, Textile Polyester

; Colony, Ind. Area-A .

Averaged over the above resultd, the welghted values of 3 parametars are given

below:
) SaR = 11.0 .
i) EC = 3031 pS/em
W)yRSC = 2.7 megfiitre

! After mixing of industrial effluent (117 MLD) without CETP and treated domeslic
effluent (234 MLD), the weighted average of the above 3 parameters shall be as

LG
i) 5aR = 525
i) EC = 194& pSfem

fiy RSC = 2.9 meq/litre

If the treated of STP Bhattian (111 MLD) Is diverted to Budha Nallah, the valug of ’al'.
the 3 parameters after mixing of industrial effluent (117 MLD) without CETP and
treated domestic effluent (350 MLD), the weighted average of the above 3

‘ .~ parameters shall be as under: |

D SAR = 458
W EC =  1B1935/cm
E)RSC = 292 meq/litre

It is further mantioned here that out of these ﬂé samples, there are 2 industries
(5r. no. 4 and 26), which are havi'g exceptionally high value of these parameters.
If these industries are excluded for computing, the values the welghted average of
the parameters are as under:

) SAR = 83

i) EC = 2597 pS/em

iii) RSC = 2.1 meqg/litre

Page-12-of 16
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After mixing of Industrial effluent (117 MLD) without CETP and treated domestic
effluent (239 MLD), the weighted average of the above 3 parameters shall be as

under;
) SAR = 436
i) EC = 1803 pS/ecm
) RSC = 2.7 meq/litre

If the treated of STP Bhattian (111 MLD) s diverted to Budha Nallah, the value of
the 3 parameters after mixing of industral effluent (117 MLD) without CETP and
treated domestic effluent (350 MLD), the welghted average of the above 3
parameters shall be as under:

M)SAR =  3.90
v) EC = 1711 pS/em ,
V)RSC =  2.77 meg/litre !

In view of the above, the following revised standards are proposed:

.| Sr. |Parameters Concentration in mg/| except pH,
‘ ' No. SAR, RSC & Bio-assay
1. pH 6.5-8.5 i
EN . 0 -
J' 3 BOD (3 Days at 27°C) b 10
| 4. |coD 50
5. |TDS 2100
6. | Oil & Grease il
7. ! Total Chromium il .
- Phenolic Compounds Wil ' ;Zr
9. [Suifide e 0.01. "
?._ ‘ 10, | Blo-assay "~ 90% survival of fish after 96 hours of
e 100% effluent.
EED |
L 0. T

However, the following parameters as mentioned below shall be maintained after
mixing of treated wastewater from the CETP and treated domestic wastewater of
STPs of Ludhizna and Municipal Corparation, Ludhiana shall ensure that enough
dilution through treated domestic wastewater is made available so that the values 2
of SAR, EC and RSC as mentioned below [s achleved at all the times: !

e e — . e
Sr. Parameters Concentration
No. ‘ !
1. ’ Sodium absorption ratio (SAR) 3.5 l

Paae- 13-0f |6

L
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2 [Electrical Conductivity (£C)| 2000 a '
. |

|3. Residual Sodium Carbonate | 25

S0 et B

Ouring the meeting, the Chalrman, Central Pollution Control Board asked the
representatives of M/s IL & FS Water Ltd, as to whether they have done the
chemical analysis of all effluents and what simulation they have performed to have
fingerprinting of analysis of all effluents with them. Sh. Harsh Banwal, Senlor Vice
President, M/s IL & FS, Water Lid. Informed that they have camied out the
simulation modeling for the analysls of all the affiuents and stated that they are
convinced with the analysis results of effluent samples(collected jointly by the team
consisting of PAU, Ludhlana; Punjab Pollution Control Board; M/s IL & FS Water
Ltd. and PDA, Ludhiana) analyzed by PAU, Ludhiana. Sh. Banwala further shared
that they have calculated the value of SAR after dilutlon of untreated wastewater
without the CETP and treated domestic wastewater which comes out to be 4.0,

The Chairman, Central Pollution Control Board asked Dr. O.P, Choudhary as to
whether he is satisfied with the fixation of revised standards as proposad above for
2. for SAR = 7, RSC = 3 meq/litre and TDS = 2100 mg/! at the outiet of CETP. Dr.
0.P. Choudhary explained that the above standards are very well achievable at the
cutlet of the CETP I;eaplng in view of the analysis of 42 compasite samples carried
out by the team. He stressed that the RSC which is more Important parameter to
be kept in mind for using effluent for agricultural purposes and it should not be
greater than 2.5 meagylitre at the confluence point of the treated wastewater from
CETP and treated domestic wastewater. Dr. O.P. Choudhary further suggested that
some dyeing Industries processing cotton/ polyester cotton, which have
exceptionally higher SAR values (>25) in the raw effivent, should make
appropriate changes in thelr chemitals and/ or processes so that the value of SAR,
shall not be high. In fact, some of their counterparts are processing cotton/
polyester cotton but have relatively lower values of SAR and EC In thelr raw
effluents.

The Principal Secretary to Gowt. of Punjab, Deptt. of Industries & Commerce,
Chandigarh submitted that the value of avallable land at Tajpur Road Is already

“high and the Govt, cannot allow additional land for proposed CETP at Tajpur Road

and therefore, the consultants shall give such a technology which may be sufficlent
enough to meet with the standards at the outlet of CETP,

Sh, Vivek Kumar Jindal, Secretary, Punjab Dyers Assoclation, Ludhiana submitted

that M/s IL & FS should recommend such a design for CETP, which should oe
Page - 14 - of
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capable 1o achleve the proposed CETP standords within the proposed cost of
setting up of CETP, Sh. Harsh Bhanwala, Senlor Vice President, M/s IL & FS Water
Lid., submitted Lhal they have no objection for fixation of value of TDS = 2100
mg/l, SAR = 7 and RSC = 3 meq/litre In addition to other parameters as prescribed
at the outlet of CETP. The project management consultant (Sh, Harsh Bhanwala)
further submitted that they are confident and wil give proper deslgn of CETP
which shall meet with the outlet wastewater quality standards at the outlet of CETP
a5 proposed ahove,

Sh. R.S. Walla, Executive Englneer, Sidhwan Canal Division, Ludhlana also
submitted that they have adequate land measuring 80,000 acres which Is sufficient
to handle the volume of treated wastewater turing paddy crop cultivation perlod,
He further Informed that excess effluent during no demand period particularly in
wheat season would be released into 6R distributary and would be sufficiently
diluted for Irrigation purposes.

After detalled deliberations, it was decided In the meeting that the following
standards are fixed for the treated effluents at the outlet of CETP:

i%r | Parameters Concentration in mg/| except pH,

0. | SAR, REC & Bip-assay

T = 6565

2. |188 ) 20

3. | BOD(3 Days at27°C) 10

{4 [coo s
5. |TDS 2100 .

6. |Oil&Grease : S Nil

rff | Tolal Chromium NIl

| 8. Phanolic Compounds Nl

5| Sulfide : 0.01 =
10 tEiir;—as:tay 90% survival of fish after 96 hours of
7 _A 100% effluent.

1L | SAR 7

& RSC (mea/litre) 3

However, the following parameters as mentioned below shall be maintained after
mixing of treated wastewater from the CETP and treated domestic wastewater of
STPs of Ludhiana. The Municipal Corparation, Ludhiana shall ensure that encugh
dilution through treated domestic wastewater Is always made avallable so that the
values of SAR, EC and RSC as mentioned below is achleved at all the times. The
said corporation shall provide necessary laboratory facilities at the
confluence point of treated domestic sewage and treated CETP effluent

Proe - 15 -0l 1
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F.No0.10-92/2010-1A.111
Government of India
Ministry of Environment & Forests

(IA-I11 Division)
pParyavaran Bhawan,

GO Complex, Lodhi Road,
New Delhi - 110 003,

Dated: 3t May, 2013

To

The Secretary,

M/s. Punjab Dyers Association,

Nav‘Ratan Complex, New Chawla Furniture,
Link Road, Cheema Chowk,

Ludhiana - 141 008, Punjab

Subject: Environmental Clearance for the construction of Common
Effluent Treatment Plant (CETP) at Village Jamalpur Amea,
Panchayat Jamalpur Awana, Taluk Ludhiana East, Ludhiana
District, Punjab by M/s. Punjab Dyers Association -Reg.

This has reference to your letter no. Nil dated 04.10.2012 seeking
Environmental Clearance under the Environment [mpact  Assessment
Notification, 2006, The proposal n1as been appraised as per prescribed
procedure in the light of provisions under the Environment Impact Assessment
Notification, 2006 on the basis of the mandatory documents enclosed with the
apphication viz., the Form-l, EIA, EMP, and the additional clarifications
furnished in response to the observations of the Expert Appraisal Commitiec
constituted by the competent authority in its meetings held on 13" -177%
December, 2011,10t — 118 May, 2012, 8h -9t November, 2012 and 18™h - 1%
February. 2013,

2. It is interalia, noted that the proposal involves development of Common
Effluent Treatment Plant (CETP) on a plot area of 32 acres at Jamalpur,
Awana, Ludhiana. There are 241 dying units in 5 industrial clusters. The
effluent from the industrial units will be collected through the pipeline. The
treated wastewater will be used for irrigation in an area of 80,000 acres. The
capacity of CETP proposed is 117 MLD. The total cost ol the project 1s Rs.
255.85 Crores.

3. This is a Category ‘B’ project and since there was no SEIAA, Punjab, the
project was considered by the EAC in its meeting held on 18t -20* Jan, 2011
and finalized the additional TOR, mncluding conduct of Public Hearing. After
the reconstitution of SEIAA the project was returned to SEIAA. The SEIAA has
appraised the project exempting the Public Hearing and recommended for the
issue of Environmental Clearance stating that the project 1s located within
declared industrial area. As Ludhiana has been declared as onc of the criucally
polluted areas hence, the General condition applies to the project since 1t 1s
within 10 km from Ludhiana. The project has been transferred to Ministry.

1
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4 The Expert Appraisal Commitlee, after due consideration of the relevant
documents submitted by the project proponent and additional clarifications
rnished in response to its observations, have recommended for _r,lhc grant of
Eavironmental Clearance for the project. Accordingly, the Ministry hereby
accords necessary Environmental Clearance for the above project as per the

provisions ol Fnvironment Impact Assessment Notification, 2006 and its

subsequent  amendments, subject to strict compliance of the terms and

condinons as (ollows:

5.  SPECIFIC CONDITIONS:

(1) Consent order shall be obtained from Pollution Control Board. 'f"-"‘-“
PCR shall ensure the treatability of Boron, Sodium Absorption
Ration (SAR) and phenolic Compounds to meet the standards for
agriculture use.

1 ere shall be no discharge into Budha nallah
fe)

(i) The farmers shall be made aware that the water supplied to them
15 trealed effluent.

(iv)  The project proponent shall set up scparatc cnwropmemal
management cell for effective implementation of the Stlpl,‘l]atlt‘.‘d
environmental safeguards under the supervision of a Senior
Executive.

(v The funds earmarked for environment management plan shall be
included in the budget and this shall not be diverted for any other
PUrposcs.

(vij  Project proponent should develop green belt all along the periphery
of the site with plant species Lhat are significant and used for the
pollution abatement.

(viij  All the recommendation of the EMP shall be complied with letter
and spirit, All the mitigation measures submitted in the EIA report
shall be prepared in a matrix format and the compliance for each
mitigation plan shall be submitted to MoEF along with hall yearly
compliance report to MoEF-RO.

6. GENERAL CONDITIONS:

(1) The pro_jeét proponent will set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
xecutive, :

{1 Full support shall be extended to the officers of this Minstry,
Regional Office at Chandigarh by the project proponent during
mspection of the project for monitoring purposes by furmshing full
details and action plan including action taken reports in respect ol
mitigation measures and other environmental protection activities.

2 |
/
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(i) A six-Monthly monitoring report shall need to be submitted by the
project  proponents o the Repional Office of this Ministry al
Chandigarh regarding  the implementation of the stipulated
conditions.

(Iv]  Ministuy of Environment & Forests oroany other r:mn.pf:if‘t'l‘
authority may stipulate any additional conditions of modify the
existing ones, if necessary in the interest of environmen| and the
same shall be complied with,

(v} The Ministry reserves the right to rovoke this clearance if any !
the conditions stipulated are not complied with the satisfaction o
the Ministry.

change in the

(vif In the event of a change in project profile o1
he made 1o the

mplementation agencey, a fresh refercnce shall
Ministry of Environment and Forests.

(vi) The project proponents shall inform the Regional Office as well as
the Ministry, the date of financial closure and final approval of the
project by the concerned authorities and the date of start of land
development work.

(viii) A copy of the clearance letter shall be marked to concerned
Panchayat/local NGO, il any, from whom any suggestion/
representation has been made reccived while processing the
proposal.

(ix) Safety provision such as bus bays, service roads intersection
improvement etc,, will be carried out by the project proponent
The project proponent shall provide adequate facilitics as per [RC
norms/guidelines.

(x)  State Pollution Control Board shall display a copy of the clearance
letter at the Regional Office, District Industries Center and
Collector’s Office/ Tehsildar’s office for 30 days

7. These stipulations would be enforced among others under the provisions
of Water (Prevention and Control of Pollution] Act 1974, the Air (Prevention and
Conirol of Pollution) Act 1981, the Environment (Protection] Act, 1986, the
Public Liability (Insurance) Act, 1991 and EIA Notification 2006, including the
amendments and rules made thereafter

8. All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosives, Fire Department Civil  Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972
etc-. shall be obtained, as applicable by project proponents from the respective
competent authorities.

9 The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall bg i the vernacular language
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informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the State Pollution Control Board
and mav also be seen on the website of the Ministry of Environment and
Forests at hitp.//www.envfor.nic.in. The advertisement should be made within

10 days from the date of receipt of the Clearance letter and a copy of the samc
<hould be torwarded to the Regional office of this Ministry at Chandigarh

10, This Clearance is subject to final order of the Hon'ble Supreme Court of
Tudia m the matter of Goa Foundation Vs, Union of India in Writ Petition (Civil)
No 100 ol 2004 as may be apphicable to this project.

11.  Any appeal against this clearance shall lic with the National Grc;en
Fribunal, if preferred, within a period of 30 days as prescribed under Section

16 of the National Green Tribunal Act, 2010.

12, Stawus of compliance to the various stipulated environmental conditions

&

and environmental safeguards will be uploaded by the project proponent in its

wehsite

13, The project proponent shall also submit six monthly r_eports on th.:-_
status of compliance of the stipulated EC conditions including results.nl
monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

14, The environmental statement for each financial year ending 317 March 1n
Porm-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MOEF by e-mail.

L.. e_‘i,-ij Lﬂl ' E-.'Lm‘
(Lalit Kapur)
Director (IA-III)
Copy to:
1. The Sccretary, Department of Environment, Government of Punjab,
Chandigarh.
The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi - 110 032
3. The Member Secretary, Punjab Pollution Control Board, Vatavaran Bhavan,
Nabha road, Patiala-147001, Punjab.
4. The CCF, Regional Office, Ministry of Environment & Forests (NZ), Bays No
24-25, Sector-31-A, Dakshin Marg, Chandigarh-160030.
5. IA - Dwision, Monitoring Cell, MoEF, New Delhi - 110003

6. Guard [ile

{8

(Lalit Kapur)
Director (IA-III)
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I". No, Q-IébPHITIZOI?-CPW
Governmont of Indin
Ministry OF Environment, Forest und Climate Change (MoEF&CC)
(CP Divislon)
2nd Floot. Prithvi Wing
Inidlira Paryavaran Bhawan
Jor Bagh Road
New elhi=110 003
(ated: November 11,2019
To,
The Chairman,
Punjab State Pollution Control Board
Vatavaran Bhawan, Nabha Road -
Patiala - 147001, Punjab [
Subject: Release of Grants-In-Aid to Punjab Pollution Control Board for setting up of 50
MLD Common Effuent Treatment Plant (CETP) by W’ Pl,mj?b s3e
Association (Tajpur & Rahon Module) at Tajpur Road, Ludhiana, ]'llllja!) nnder
the Government of Inclia ‘Pollution Abatement’ Scheme for the financial ycar
2019-20 - reg,
Sir,
Kindly refer to Ministry's email dated 17.10.2019 requesting 10 take necessary action as
per the the minutes of the meeting dated 11.10.2019 of Appraisal Committee constituled for
consideration of the subject CETP project proposal (copy of email enclosed).

2. It is to inform that Appraisal Committec had decided to sanction the afore-mentioncd 50
MLD CETP project for central subsidy of Rs. 15 Crores under CETP scheme with one vl the
condition i.e. “Subsequent to the approval by the competent authority, funds will be releascu as
per CETP revised guidelines subject 1o procurement of the *Bank guarantee” for an cquivalent -
amount to central and state share by (e Punjab Pollution Control Board which will be encashed P
upon non-compliance”. Also, as per the said Guidelines, Central subsidy shall be released subject
to the State subsidy is made available to the CETP project.

3. [t further to inform that Hon'blc National Green Tribunal in the matter of Punjab Dycrs
Association vs. MoEF&CC vide Order dated 18.10.2019 has directed Ministry in Punjab Dyers
Associatior; vs MoEI'&CC to release central share of Rs. 15 Cr. for establishment of 50 MLD
% CETP, Punjab Dyers Association, al Ludhiana at the carliest and in no case later than 31.12.2019

4, You are therefore requested to [urnish the status of procurement of the *Bunk guaruniee’
and State share released for above-mentioned CETP Project of s M/s Punjab Dyers
Association (Tajpur & Rahon Module) at Tajpur Road, Ludhiana, Punjab at the carliest so that
he Ministry can relcase its matching share as per the State shave released.

Yours faithiully.

,L?A_AAG/{
e iy
(R'N. Pania))

Scientist ‘D’
| Principal Secrelury to Govt, of Punjub, Department of Seience, Technology & Environment,
Gowt. of Punjab - for information and kind neeessary aetion.

2 The Seeretary, Punjab Dyers Associiion, Kaka Rond, Tajpur Road, Opp Cenbal Jait, Tagpur
Road, Ludhiana - 141007, Punjab - s information aned kind neeessary action.
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Minutes of Appraisal Committeo Meotin % d

 held In Ministry of Environment, Fores an
e c:hlglng: ((I.".wEOTEF&CC) on 11.10,2019 to consldar t‘;m 60 MLD Common Effluent
Treatmen . ant (CETP) project proposal of Punjab Dyers Assoclation (Tajpur & fahon
Module) at Tajpur Road, Ludhian a) under 'Pollution Abatement’ scheme

The Meeting of the Appralsal Commyieg 1 conslder the 50 MLD CETP Project propdsal of
Punjab Dyer Assogtahon (PDA), Tajpur & Rohan Module at Tajpur, Ludhiana as one pf the
ongoing CETP Projects was held i ke Ministry-on 11.10.2019 under the Chairmanship bf Ms.
Nidhi Khare, Joint Secretary (CP). The |igt of Participants in annexed,

.iésoc;atlzhiQUt:d?;.is?rakagfroénd' ool By NG B et o PUﬂJab e
ety & nvironment, Forest and Climate Change was briefed (o the
pants. It was informed that PDA hag requested vide letter dated 19.12.2016 in MOEF&CC
for sanction of central grant aceorg i e Byl e, for
heir 50 MLD CETP promoss g to the CETP guidelines under the then CETP schere, 1o
CETPs involving prima Posal having overall cost of 55.52 Crores. As per the guidelings for
provided by Goyg et |nc?ig tsecondary| and tertiary treatment; financial assistance was fto be
capacity, subjed | — 0 the tune of 50% of maximum project cost of Rs. 1.5 Crord/MLD
Ministry has taken cf c ng of Rs. 15 Crores per CETP. In view of the Hon'ble NGT ders
oroposal. The i, prt;cedure forlprocessing_ the afore-said project as one of the od_gomg
24.012019, 05 o9 2%5 of the Appraisal Committee constituted for the purpose was h?ld on
recommenc;ation-in . 19, 12.03.2019, 19.03.2019 and 07.06.2019. Based orj the
rjecting the applieat g mt:etlng helq on 19.03.2019, Ministry passed _order dated 22.0).2019
ohisvs i de n of the ‘Appllcar_\t as the proposed CETP project was not feas:F!e to
_ esired objective with special concern to BOD/COD and FDS. Later, the Hon'kle
NGT vide order dated 27.02.2019 imposed cost to the officials of MoEF&CC for not comi:lying
to the order dated 11.01.201¢. In view of that, Ministry had given another opportunity fo the
appl:ca_nt for consideration of proposal by the appraisal committee and held the Ap raiséi
Committee meeting on 07.06.2019. As per the meeting dated 07.06.2019, Punjab Pcﬁlution
Control Board (PPCB) and the applicant (PDA) was to submit revised DPR which wasito b
discussed in the next meeting. } %
i
Now, PDA through PPCB has submitied ? letter dated 26.09.2019 recommending the D R of
M/s Punjab Dyers Association to consider for central subsidy in light of desi '
IIT, Roorkee. LRty s
3. Joint Secretary and the Chairman of the Committee invited the roj A
the members of the committee for discussion. She requested all the reprpeséi(t:;tf:::g%?ep[t)ﬂd
state their concern if any before taking the decision in the matter. She asked the members f g
CPCB, PPCB, DST and Experts from NEERI to give their comments on the proposal P
4. Member Secretary, PPCB informed that PDA has submitted the DPR and t sign
€xamined and vetted by IIT Roorkes. As per the velting report, the design calculations are
baseq on CPHEEQ Manual, 2013 for CETP BOD parameter of 350 mg/l and COD 80§ mg/!
showing that the design is extra safe to produce effluent BOD less than 10 mg/l and COD lass
1han_50 mg/l as prescribed by PPCR. He informed that PDA has made undertaking with PPCB
that in case CETP is unable to echleve that stringent CETP effluent standards of BOD |es§ than
10 mg/l & COD less than 650 mg/l after clue stabilisation as per tha prescribed standard of RPCB
PDA would make all necessary modification/upgradation In CETP with their own cost to aehievé



ihe désired standard in a time bond mannE<With regard to stringent valu that Budhha
mg/l and COD less than 50 mgll) prescribed for the proposed CETP, he mformedf Hoher BOD
Nulla in Ludhiana is highly polluted and dilution is not available for discharge of Nig nicipal

; B along with Mu
and COD effluent. In order to revive the Budhha Naullah, PPC of water from 3

Corparation and Water Resources Deptt have planned to bring in 200 cusec

canallto dilute the Budhha Nullah. This will enable PPCB lo ralax the freated efrluan't #?ndiggz
of BOD and COD as 30 mgll and 260 mg/l respectivel/ as prescribed DY M'”'SE'%’_P for
Notifidation dated 01.01.2016. PPCB ia in the process to prescribe standards for C i
\extild industries as BOD less than 350 mg/l & COD less than 800 mg/ in consultation W

NEEF}I as per NGT directions and CPCB guidelines

§ Qaluéé (BOD less thé?? %4

5. | Representative of CPCB informed lhat it has already submitted in the earlier meetnngs
that the proposed CETP should have provieion for reuse the lreated waste-water and it :sho‘uld
not discharge into the drain. Further, lhe proponent shotild consider to change chiorination
procebs through some means of carbon fiter or addition of tertiary trea_tment. Upon query, the
PDA Bccepted the proposal for reuse of treated waste water and adoption of bafter technolagy
to re;igce chlorination. PPCB also ensured that the treated wasle water of the CETP will not.be
allowdd in the drain. For the query on whether the present SBR technology for which the design
calculptions are based on CPHEED Manual, 2013 for CETP Parameter of 350 mg/l and COD
800 mg/l can treat industrial effluent, CPCB informed that the SBR technolegy is not bad and i

may be anplied to treat the same.
l

6. The technical experts from CSIR-NEERI, Nagpur upon query by Chairman, Appraisal

Committee, NEERI experts informed that it cannot achieve the treated effluent of BOD 10 mg/l

and GOD 50 mg/I with the proposed CETP design. They staied that IIT, Roorkee has appraised

the project based on CPHEEO Manual, 2013 for sewage waste and it may not be applied in
case of industrial effluent. NEER! informed that sewage and industrial effluent have different
characteristics. Degradation rate of sewage is very high as compared to industrial waste and
therefpre SBR technology can give theoretically 98% efficiency but practically it is not possible.
Indus}rial waste water is a complex waste and it can achieve at most 80% treatment efficiency
usingiSBR technology. It is therefore additional tertiary treatment is necessary for the present
propogal «0 achieve 98% treatment efficiency. Upon query, NEERI expers informed that the
propoged project can achieve the effluent discharge standards of BOD 30 mg/l and COD 250
mg/! 15 notified by Ministry.

7. | Representative of PDA informed that the DPR has been -
now by IIT. Roorkee. Both these premier Institutions has exar:in:; :ig ii::?[ﬁ; 111;; D:-z:hn and
CETiwi]r meet the desired effluent standards but NEER! experts have théir own vie?, Op%sgg
submitted that as proposed in their letter and undertaking with PPCB, CETP performar:s- ma
be evaluated after commissioning to observe If it actually meets the design perform::ce t;
produce effluent with BOD less than 10 mg/l and COD less than 50 mg/l and in case CETP is
fails ¢ achieve desired CETP standaras after due stabllisation as per prescribed standards of
E:S . ::rfject ri:;roponent would make necessary modification / upgradation in CETP with their
P, i OSE% :Ver:he same. PDA further stated thatlonlv limitation is that the existing CETPs
1, emeg nology afaﬁ not operated PFOfBSSIQ:mIIy otherwise such technology could
diat $187 ore 1 ocifncy of 98%. Cin query by the Chairman, representative of PDA submitied
Y Q’“ Cﬂﬂjldﬁﬂl 0 achleve he desired affluent standards of PPCB after
tsolpalion provided CETR s properly maintainec and professionally operated. The
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rgsentative stale;ﬂ t::'al the design of CETP In the DPR designed as per CPHEEQ Ma*uai is
or treatment of @ uent to procluce BOD 10 mg/l and COD 50 mg/l and said design pould

sate f
cartainly pe able toﬁpr&cli.uca treated affluent with BOD 30 mg/l and COD 250 mg/l even if bctual
formance of 1 D CETP al Barhl Is taken Into account for field reference. PDA
o the

representative mquelated the commiltes to recommend sanction of central assistance
proposed GETFf project and assured that It will operated and maintained profession
schnically qualified trained personnel to achieve desired sffluent standard and tre

efficiency for suré

ly by
ment

8 Upon detailed deliberations, the Appraisal Committee decided to sanction the proéosed
wing

50 MLD CETP project for central subsidy of Rs. 15 Crores under CETP scheme on the fol
conditions:

(i) PDA will operate thg CETP to comply with the parameters S purposed in the DPR and
as per the undertaking submitted to Punjab Pollution Control Board. !
effluent

(i) S.DA wil install suitable tertiary treatment unit with the CETP {0 achieve €ffluer
ischarge standards of BOD 10 mg/l and COD 50 mg/l al their own cost within SiX
months time of commissioning and not later than December, 2020.

(i) Subsequent to the approval by the competent authority, funds will be released §s PEf

CETP revised guidelines subject to orocurement of the 'Bank quarantee’ fpr an
equivalent amount to central and state share by the Punjab pollution Cantrol Board

which will be encashed upon non-compliance.

(iv) The CETP will not discharge its effluent into Budh
the back process or irrigation by laying their own ne

ha Nullah and it will reuse eith‘r inte
twork at their own cost.

[

n,_ -*
..00-- 1
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Annesuse -

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, E-648-18, Backside CICU Office, Phase-5, Focal Point, Ludhiana

Wehshe:= www.ppeh.gov.in

{fice Dispatch No Reglstered/Speed Post Date:

Industry Registeation 1D:  RI4LDH3985785 Application No :

16675058

Su

To,

1. Particulars of Consent to Establish (NOC) granted to the Industry

Vivek Kumar Jindal
Regd.ofT: Shree Balaji Processrs, Tajpur Road, Opp. Central Jail
Ludhiana,Punjab-141010

bject:  Grant of "Consent to Establish"(NOC) for an industrial unit u/s 25 of Water (Prevention & Contral of
Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,

With reference to your application for obtaining fresh ‘Consent to Establish'(NOC) an industrial plant u/s 25 of
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act.
1981, you are, hereby, permitted to establish the industrial unit to discharge the effluent(s) & emission(s) arising out
of your premises subject to the Terms and Conditions as specified in this Certificate.

2. Particulars of the Industry

Certificate No, CTE/Fresh/LDI32021/16675058
Date of issuc : 16/11/2021

Date of expiry : 31/03/2022

Certificate Type : Fresh

i

|
Name & Designation of the Applicant | Vivek Kuamr Jindal , (Director)
Address of Industrial premises | Punjab Dyers Assiocation,
Regd Off: Shree Balaji Processors, Tajpur
™ Road, Opp. Central Jail, Ludhiana,
- | Ludhiana West, Ludhiana lii-141007 |
Capital Investment of the Industry 5552.0) lakhs
Category of Industry Red
Type of Industry Common effluent treatment plant.
Scale of the Industry ) |Large
Office District Ludhiana Iii
Consent Fee Details Rs. 1,26,000/- vide UTR. no.
N265211645676226 dated 22.09.2021
Raw Materials (Name with quantity per day) Umrequ’ trade effluent from dveing units
) [ (CETP of capacin 50 MLD)
Products (Name with quantity per day) Treated trade effluent (CETP of capacity 50
= MLD)
By-Products, if any,(Name with quantity per day)

Details of the machinery and processes _ LAs per application no. 16673038

"This is computer genevated document from OCMMS by PPCB®
Pungaly Dyers Assiocation Regd Off: Shree Buluji Processors, Tojpin Road, Opp. Central Jail, Ludhiana, Ludhiana West. Luchiana Iii, 141007
P (-’},’L'-‘
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Fl)elails of the Effluent Treatment Plant

1 .. 45

Common Effuent Treatment Plant (CETP, J—I
of capacity 50 MLD, the Components of
CETP to be installed are as under:-
) St reening
by Collection Tank
) Primary Unit Infer
d) Fine Screening

e) Grit Chamber
1) Equalization & newtralization tank

1) Clariflocentator

1) SBR

i) Clarifier
1) Filter press

k) Final Outlet

“or the treatment of waste water from the
cluster of textiles dveing industries located
Lat Tajpur Road in Ludhiana @ 50 MLID and
domestic effluent w15 KL

| —
Mode of Disposal of Effluent Treated trade efftuent into Budha Naliah

_|(Temporary permission)
As prescribed hy CPCB/MoEF&CC/IPPCB
(us applicable) and as amended from time to

Standards to be achieved under Water (Prevention & Control of
Pollution) Act, 1974

tinte. ————
Sources of emissions and type of pollutants 2n0. DG sets of capacity 1010 KVA each
o o S | SPM/SOxNOx. — - .
Mode of disposal of emissions with stack height 2 no. DG sets of capacity 1010 KVA each

Stack height H (in meter) shall be worked
out according to the formula: H = h+0.2
(KVA)0.5 where h = height of the building
in meters where the generator set is
installed,

| 2nro. DG sets of capacity 1010 KVA each .
— e | HSD (@ 100 Ler/day
Typc of Air Pollution Control Devices (o be installed 2 no. DG sets of capacity 1010 KVA each -

—— — - | Canopy on each of DG set.
Standars to be achieved under Air (Prevention & Control of Pollution) | As prescribed hy CPCB/MoEF&CC/PPCB
Act, 1981

(as applicable) and as amended from time 10

- | time.

Quantity of fuel required in TPD

| S —

L]

s
v i
——

16112021

(Gursharan Dass Garg)
Environmental Engineer

For & on hehalf

of

(Punjab Pollution Control Board)

Endst. Ng.: Dated:

A copy of the above is forwarded 10 the following for information and necessary action please:

This ts computer generated document from QCMMS by PPCR*

Punpad Dvers Assiocation Regd Off Shiee Balige Pro vaxons, Tagpur Koo Opp

Cenral Ll Ludhiana, Ludhiana West Ludheana i, 141007

Puage?
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The Environmental Engincer, Punjab Pollution Control Board, Regional Office-3, Ludhiana. He is requested to ensure the
compliance of conditions of consent to establish (NOC) granted to the SPV under the Water Act, 1974 and Air Act, 1981,

v

1601202

(Cursharan Dass Garg)
Favironmental Engineer

For & on behalfl
of
(Punjah Pollution Control Board)

; ! "This s compder genevated dociment from OCMAN by PPCR"
tnf Dyers Asstocation Regd Off: Shee Balugi Processors, Tafpur Road, Opp. Contral Jal, Ludhiana, Ludhiona West, Ludhwana li, 141007
Paged
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GENERAL CONDITIONS

The industry shall apply for
e g ¥ tor consent of the Boar i
Control of Pollution) Act, 19 " ¢ Board as required under the prov :
e uthcr] {3;:.‘cl“.‘t?l\t}lt.“f‘\:l‘itl:ru\’ummn & Control of ]’nllulinn,p/\tm'sl':;;:]"L\Y\DJ:'I:U(rfi’:;:;zrr:nlﬂ?dc&r
i : ; by . { .l \ e . y
e convTasioniig: oF 18 Tndustiy, pement and Transhoundary Movement) Rules, 2016, two months before

The industry shall provide ade

SR g e quate arrangements lor fighti i
ansd Ay A% ; ighting the accide akapes
sol lutant/gas { cident hi g
[l ||u1,11'|l pas/liquids from the vessels, mechanical equipments ete, whicl ” lqdkﬂgeq dmh‘"ge' i
pollution. . which are likely to cause environmental

The Industry shall apply Tor further ion i
\ i 1 | / rextension in tl Ll o
expiry of this ¢ TE, if applicable. 1e validity of the CTE atleast two months before the

The industry shall comply with any othe iti i

. Y \ { r conditions laid dow lirecti

ASTONS AWater (Preventi % ) 4 14 n or directions 1ssued by the Board y y
1“\\|s]u|1\ ol ||1'~t Water (Prevention & Control of Pollution) Act, 1974 and the Air (P Lt Camirtl oF
Pollution) Act, 1981 from time to time, i e

The project has been approved by the Board fr i i
he pro ard from pollutio stry s g
of site from other concemed departments, if need 159 ol e ndhastey/alnll cbiuin e apo
The industry shall get its building plans / isi i '
LAy g g plans approved under the provisions of section 3-A of Punjab Factory
The industry shall put up display board indicati ‘nvi i i
spli ard indicating the Environ : g ‘

e ot g ment data in the prescribed formatatt
c !:‘I\I .lzlglu:m‘y shall provide port-holes, platforms and/or other necessary facilities as may be required for

ollecting samples of emissions from any chimney, flue or duct or any other outlets.

he main

Specifications of the port-holes shall be as under:-

ter downstream and 2 times
he equivalent diameter (De)
downstream distance:-

1) The sampling ports shall be provided atleast 8 times chimney diame
upstream from the flow disturbance. For a rectangular cross section t
shall be calculated from the following equation to determine upstream,
Dc=2 LW/ (L+W)

Where L= length in mts. W= Width in mts.
1) The sampling port shall be 7 to 10 cm in diameter

The industry shall discharge all gases through a stack of minimum height as specified in the following

standards laid down by the Board.
(i) Stack height for boiler plants
|

S.NO. Boiler with Steam Generating | Stack heights

Capacity
l. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
o _ which ever is more )
2. | More than 2 ton/hr. 1o 5 ton/hr. 12 meters
| 3. | More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters __1‘
5. More than 15 ton/hr. to 20 ton/hr 21 meters |

More than 20 ton/hr. to 25 ton/hr. 24 melers
27 melers -

More than 25 ton/hr. to 30 ton/hr,

Mare than 30 ton/hr. 30 melers or using the formula
H =14 Qg0.30r
H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day. |

I

Note ; Minimum Stack height in all cases shall be 9.0 mtr. or as calculated

whichever is more.

from relevant formula

aces and kilns, the criteria for selection of stack height would be based on fuel

(ii) For industrial furn
ding steam generation.

used for the correspon

(iii) Stack height for diesel generating sets:

Ty s comgier gwm':m'a’ document from Q€ MMS by PPCE”

Processors, Tappat Roud, Opp Cenral Jail, Ludhie

Punjaly Dyers Asyiocalion, g Off Shrew Balaji

i Luethiana West L wclhica fui, 141007

F 'h‘_L"t'-J
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15.

20.
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= = = IR
Capacity of diesel generating set Height of the Stack ||
0-50 KVA Height of the building t LS mt |
50-100 KVA -do- , F2.0mte Il
100-150 KVA -tlo- +2.5mt |
150-200 KVA -do- L0 mt I|
200-250 KVA -do- F3Smt |
250-300 KVA ~tlo- L3S m .

For highor KVA rating stack helght H (In meter) shall be worked out according to the formula:
H=ht02(KVA)S

where b = height of the building in meters where the generator set is installed

: its DG sets ] ide stac § ate height as per norms
The industry shall put up canopy on its DG sets and also provide stack of adequate . .
preseribed by the l;nm’d and shall ensure the compliance of instructions issued by the Board vide office
order no. Admin./SA-2/F.No.783/2011/448 dated 8/6/2010.

— : y ‘ QU ight as per norms
The industry shall put up canopy on its DG sets and also provide stack of adequate heig it as p
prescribed by the [Enardpand sl?all ensure the compliance of instructions issued by the Board vide office
order no. Admin./SA-2/F.No.783/2011/448 dated 8/6/2010.

(i) Once in Year for Small Scale Industrics.
(1) Four in a Year for Large/Medium Scale Industries.
(1) The industry will submit monthly reading/ data of the separate encrgy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide flow meters at the source of water supply, at the outlet of effluent treatment plant
and shall maintain the record of the daily reading and submit the same to the concerned Regional Office by
the 5th day of the following month.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(1) Once in Year for Small Scale Industries.

(i) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The Board reserves the right to revoke this "consent to establish" (NOC) at any time, in case the industry is
found violating any of the conditions of this "consent to establish” and/or the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time,

The industry shall plant minimum of three suitable varietics of trees at the density of not less than 1000 trees
per acre along the boundary of the industrial premises.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse,

Nothing in this NOC shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act. :

The diversion or bye pass of any discharge (rom facilities utilized by the applicant to maintain comphance
with the terms and conditions of this consent is prohibited except,

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Wﬁcrc excessive storm drainng; or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
Issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

"This ix compurer generaed document from QCMMS by PECE”
Punjab Dyers Asstocation, Regd Off Shree Balaji Processors, Tujpir Road, Opp, Central Jail, Ludhiana, Ludhiana West, Ludhiana Bt 141007
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22, The industry shall comply with the conditions imposed if any by the SEIAA/MOEF in the gnvironmental
Clearance granted 1o 1t as required under EIA notification dated 14/9/06, if applicable

21, The industry shall cormtark a land within their premises for disposal of hoiler ash in an environmentally

’ sound manner, and /or the indusiry shall make necessary arrangements for rlrnpcr disposal of fuel ash ma
seientific manner and shall maimtain proper record for the same, if applicable.

34 The mdustry <hall obtain and submil nsuranee cover as required under the Public Liability Insurance Act,
1991,

35 The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

a6, The industry shall proy ide proper and adequate air pollution control arrangements for contral emission from
its conl/fiel handling area, 1f applicable,

57 The Industry shall comply with the code of practice as notified by the Government / Board for the type of
Industries where the siting guidelines / code of practice have been notified

)y Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed ofT'in such a manner 5o as to prevent any pollutants from such materials from
cntering into natural water.

50 The industry shall submit a detailed plan showing therein, the distribution system for conveying waste-
waters Yor application on land for irrigation along with the crop pattern to be adopted throughout the year.

30 The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw,

31 The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quair_ltll:y
mentioned in the NOC and shall not carry out any expansion without the prior permission/NOC of the
Board.

32 All amendments/revisions made by the Board in the emission/stack height standards shall be applicable to
the industry from the date of such amendments/revisions.

33, The industry shall not cause any nuisance/traffic hazard in vicinity of the area.

34, The industry shall maintain the following record to the satisfaction of the Board :-

(1) Log books for running of air pollution control devices or pumps/motors used for it
(1) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air,

(1) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

35, The industry shall ensure that there will not be significant visible dust emissions beyond the property line.
3.  The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, if applicable.

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry

tad
]

A
I
S o Vo

16011:2021

(Gursharan Dass Gary)
Environmental Engineer

For & on hehalf

i

(Punjab Pollution Control Board)

“This is computer generated dociment from QCMMY by PPCB”

Punjul Dyers Assiocation Regd O)f: Shree Balyi Processors, Tajpur Road, Opp. Central Juil, Ludhana, Ludhtang West, Ludhiana li, 141007
Paget
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SPECIAL CONDITIONS

1. The SPV shall get feasibility report for discharge of treated effluent onto land for irrigation from PRSC or
any other agency within 3 months.

2. The SPV shall establish a well visible, highlighted and approachable disposal point with a well

established platform and sampling arnangements,

3. The SPV shall obtain necessary permissions from the Municipal Corporation, Ludhiana and the drainage
department, i needed

4, The SPV shall provide CCTV camera arvangement af the ontlef to monitor it 24«

S, The SPV shall install online continmons effluent monitoring station (O€ EMS) to check the quality of
treated waste water to be discharged into the Budha Nallah at all the fimes and get it connected with the
PPCB/CPCR serven . ”

6. The SPV will adopt the proper procedure for the utilization of Grant-in-Aid received from the Govt. of
Tndia and the Govt, of Punjab for setting ||\1 of CETPs being provided for the dyeing industries at Ludhiana
as preseribed by the Board vide Office Ovder no. 27 dated 12-07-2017. :

7. The SPV shall comply with all the conditions imposed while granting the Environmental € learance under
F1A Notification, 2006 (amended from fime to time) by the Ministey of Environment, Forest & Climate
Change. Govt, of India, New Delln

8, The SIPV shall follow the guidelines prescribed by the Central Government in the scheme under which
grant-inaid has to be extended or any other guidelines prescribed by the State Government of Punjab
Pollution Control Board or any other concerned agency,

9, The SPV shall provide dedicated conveyance system for the transportation of effluent from the individual
units to the CETP site at their own level and Punjab Pollution Control Board or Government will not be
responsible for providing such sewerage system/conveyance line

10. The SPV to obtain all necessary permissions from the concerned departments required for the execution
of project. Any violation for not oblaining the requisite permissions shall be the sole responsibility of the
SPV and the Board will not be responsible for any such lapse.

11, The SPV shall comply with the inlet effluent standards as per detailed project report (DPR)

Sk,

16112021
(Gursharan Dass Garg)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

“Phix iy compier pencrated document from QUMMS by PPURY
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Office Dispatch No ¢

Industry Registration 1D: RI4LDH3 9y5785

discharge of effluent.

With reference to your application for obtaining
of Water (Prevention & Control of Pollution) Act,

Certificate.

ol

Registered/Speed Post

'Consent to Operate' an outl

fordischarge of the effluent(s) arising out of your premises subject tot

e PUNJAB POLLUTION CONTROL BOARD
PUNJAB Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana

Webalie:- www,ppchgoviin

Pate:

Application No

1974, you are, hercby.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

2. Particulars of the Industry

18475759

To,
Vivek Kumar Jindal
Regd.off: Shree Balaji Processrs, Tajpur Road, Opp. Central Jail
Ludhiana,Punjab-141010
Subject:  Grant of 'Consent to Operate'an outlet u/s 38/26 of Water (Prevention & Control of Pollution) Act, 1974 for

et for discharge of the effluent u/s 25/26
authorized to operate an industrial unit
he Terms and Conditions as mentioned in this

Consent to Operate Certificate No. CTOW/Fresh/LDH3/2022/18475759

Date of issue : 23/08/2022 -
Date of expiry : 22/08/2023 -
Certificate Type : | Fresh -l

'Name & Designation of the Applicant

Vivek Kuamr Jindal , (Director)

Address of Industrial premises

gl

Capital Investment of the Industry

Punjab Dyers Assiocation,
Regd Off* Shree Balaji Processors, Tajpur Road. Opp.
Central Jail, Ludhiana,

| Ludhiana West,Ludhiana lii-141007

55520 lakhs

Category of Industry

Red

Type of Industry

Common effluent treatment plant.

Scale of the Industry

Large

Office District

Ludhiana fii

Consent Fee Details

1

Rs. 4,20,000/- vide UTR. no.
HDFCR52022041861938892dated 18.04.2022

Raw Materials(Name with quantity per day)

It is CETP of capacity 50 MLD for dveing industries
located at Tajpur Road, Ludhiana.

Products (Name with quantity per day)

By-Products, if any,(Name with quantity per day)

It is CETP of capacit 30 MLD for dveing industries
located at Tajpur Road, Ludhtana.

—

Details of the machinary and processes

| As per i:ﬁ:{{['ﬂ.'{(&iy. 18473759

“Thiy by comprter generaled dognnicad freen QUMMN by PPCR?
Prentfuh Dyers Asstocation Regd Off: Shree Balagt Processors Tajpur Rowd, Opp. Central Jal, Lodhanac Ludhiana West Ludhiana L, 141007
Pagel
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Details of the Effluent Treatment Plant Common Effluent Treatment Plant (CETP) of capacity 50 I
MLD for the treatment of waste water from the cluster of
textiles dyeing industries located at Tajpur Road in |
Ludhiuna «o SOMLD and domestic effluent 1w 5 ELD_ __‘

Treated trade efftuent into Budha Nallah |
(Temporar perinission)

Modc of Disposal

— v
As prescrihed by CPCRBIMol & CCPEC R fas applicable) |
and ae amended [rom time e time.

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

rg,ggu) i~

23082022
( Satyajeet Singh Attri)
Environmental Engineer
For & on hehalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

=

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engincer, Punjab Pollution Control Board, Regional Office-3, Ludhiana. He is requested to ensure the
compliance of conditions of consent granted to the SPV under the Water Act, 1974,

-~
&

Stoed i
23082022
( Satyajeet Singh Attri )
Environmental Engineer
Far & un henalf

of

(Punjab Pollution Control Board)

his o3 compater geaerated document from QUMMS by PPCRY
Pungas Dvers dssiocution, Regd Off: Shree Bulap Provessors, Tagnie Road, Opp. Central dad, Ladhiven Ludhiana West, Ludheane Tn, 141007
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19,

20.

21,

22,
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institntions

The industry shall apply for renewal/further extension in validity of consent atleast two manths hefore
expiry of the consent,

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees

per heetare all along the boundary of the industrial premises

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry

The industry shall ensure that the Hazardous Wastes generated from the premises are h"‘"diml '“zf{f‘;g'hc
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, as
amended time to time , without any adverse effect on the environment, inany manner

The responsibility to monitor the effluent discharged from the authorized outlet and ‘m maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ medification
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of cxpiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
resull in violation of the standards lay down by the Board shall be reported to the Environmental Engineer.
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmentizYas for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable,

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under ETA notification dated 14/9/06, if applicable.

'Ilgglinduslry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All

unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
1ssue of this consent,

“This is compter generated document from QCMMS by PPCE”
Punjab Dyers Assiocation Regd Off: Shree Bulaji Processors, Taipur Road, Opp. Central Juil, Ludhiana, Ludhiana West, Ludhiana fii. 1311007
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23 The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
mdustey and shall monitor its effiyents:. '

m Onee in Year for Small Seale Indusiries,

(n) Fourma Yea for Larpe/Medium Senle Industries,
(i Phe industry will submit monthly reading’ data of the scparate encrey meter installed for running

ol effluem freatment |1|q|1|-’re‘circulnlum system to the concerned Regional Office of the Board
by the Sth of the following month,

240 The industry shall provide clectromagnetic flow meters at the so
eMuent treatment plant within one month and shall maini
same to the coneerned Regional Office by the Sth of the

urce of water supply, at inletoutlet of
ain the record of the daily redding and submit the
following month,

25 The Board reserves the right 1o revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time 1o time,

26, The wsuance of this consent does not convey
exclusive privileges, nor does it authorize any

any property right in either real or personal 'prnpcny, or any
nor any infringement of Central, State or Loca

injury to private property or any invasion of personal rights,
I Laws or Regulations.

</ The cofisént does not authorize or approve the construction of any physical structures or facilities for
undcrlaking of any work in any natural watercourse,

28, Nﬂﬂﬁng N this consent shall be deemed lo neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penaltics Lo which the applicant is or may be subjected
under this oy any other Act,

29

The industry shall make necessary and adequale arrangements to hold back the effluent in case of failure of
seplic tank,

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.
(m Where unavoidable to prevent loss of life or some property damage or

(1 Where excessive storm drainage or run off would damage facilities necessary for compliance

with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31, The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32 The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33, Solids, sludge, filter backwash or other pollutant remoy
waste waters shall be disposed off in such a
entering info natural water,

ed from or resulting from treatment or control of
manner to prevent any pollutants from such materials from

34 The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum

extent the treated effluent in processes

35, The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant,

36, The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37, Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall mmediately notify the consent issuing authority in
writing of each such diversion or byc-pass,

38, The industry shall submita detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39, The industry shall ensure that the effluent discharged by it is toxicity free.

40.  The industry shall not irrigate the vegetable crops with the treated effluents which are used

/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be

segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent,

"Thix is compriter generated document from OCMMS by PPCB"
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42,

43.
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The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month,

The mdustry shall enswre that its production capacity & quantity of trade effluent de ot exceed the guantity
mentioned i the consent and shall not carty out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. The SPV shall install and connect the flow meters at individual outlets of industries into conveyance
system and flow meter at inlet 7 ontlet of CETP with the web based server by 25.”&2022. b
2 The SPV shall complete the construction work of hazardous waste storage room at site by 25 L‘:!-Z'»‘Z; b
3. The SPV shall submit the feasibility report to reuse treated effluent onto land for irrigation by 25.08.2022
4. The SPV shall ensure that there is no overflow from the manholes in the conveyance system of CETP 50
MLD at any locations,

S The SPV shall construct a proper outlet before discharge into Budha Nallah, from where effluent sample
can be cnillcctcd, within 10 days and also install one set of additional OCEMS at the said location, within
one month,

6. The SPV shall stabilize the CETP so as to achieve the prescribed standard at the final outlet by 30.09.2022
failing which the Board shall be constraint (o refuse consent to operate the outlet & issue closure directions
to the member industries & impose Environmental Compensation without any further notice,

7. The SPV shall submit the feasibility report for discharge of treated effluent onto land for irrigation by
25.08.2022.

%v

fithia

St

O

23082022

( Satyajeet Singh Attri )
Environmental Engineer

Far & on hehalf

af

(Punjab Pollution Control Board)

“This by comper genrted docioment from OCAMMS by PPCE"
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CENTRAL POL. LUTION CONTROL BOARD
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To

The Member Seeretnry

Punjab Pallwion Contral Bozrd
Vatavaran Bhawan, Nabha Roacl
Patialn Punjab

Snhjeet:  Dircetions wuder seetlon 1(1)(H) of the Water (Precention and Control of
Pullution) Act, 1974 vepnnling nouwcompliance status of fonr CETPs

unmely A, 4n MI.!) CETP- near Central Jail, Tajpur Rosd (Foenl Point
Module), Ludhinnn, Punjuh, B, 50 2.0 CETP Tajpur-Ranon Road
Cluster, Linthinnn, near Centmt Juily Tagpoer Road, Laudbiann, Ponjab, C
1S MLD CETP- Bahadurke Rond, Lmibiana, Punjab aad 0. 300 KLD
CETP, Plat No, D-260-261, Plwse-VI11, ¥ocal Point, Ludhizna, Punjah.

WIHEREAS, amongst others, untler Scetion 17 ol the Water (Frevention & Control of
Pollwtion) Act, 1974, anc af the functions ol the State Pallution Control Biard (SPCBY), (or
Pollution Control Committee for Unian Territories) contiluted under the Water (Prevention
& Cantral ol Pallution) Act, 1974 is 1o plan a comprehensive programme for prevention,
conlirol or nbatement of pollution ol streams and wells located in the State nad to sceure the
execulion therefore; and

WHEREAS, amongst athers, under Sceiion |6 o the Waler (Pvovention & Control of
Pollution) Act, 1974 and the Air (Prevention and Continl of Pallution) Aet, 1981, one of the
fimetions of the Central Pollwion Coutral Doavd (CPCI), constitited under the Water
(Prevention & Control of Pollution) Act, 1974 is 1o evordinate activitics ol the State
Paliution Control Boards and Pollution Contral Commitices and 10 pravide technical
assistance and guidance to SPCRS/PCCsz mnd

WHERFEAS, amongst others, uler Section 16 ol the Water (Prevention & Control of
Pollution) Act, 1974, ane of the funclions of the Cemal Pollution Control Roard (CPCB),
is to promate cleanliness of steenms and wells in difTerent areas of the State: and

WIIEREAS, the Central Governmenl has nolificd the stndards Tor discharge of
cavironmental pollntanis from various culeeorics ul inclustrics, Common ENuent Ty calmeni
Plants (CETPs) and Sewnge Treniment Plnis (STP8) under the Enviconment (Protect ion)
Act, 1986 and the rules feaimed there vmders mnel

2 “‘ iy lu O\d/ ;

A "‘.q‘ﬁ_d_sr ‘Jid—T -lla”f al'q{‘]' -|1T{' m} 1100‘2

LA \0g N2
L\ Parivesh Dhawan, Easl Arjun Nagar, Mew Delhi - 110032
T/ Tal: 43102030, 22305792, NEIEZ/Websile : www.cpbe.nic.in
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WHEREAS, there is a need to inculente the habit of selfsmonitaring within the CETPs for

complying with the preseribed standards nnd this ¢an be achicved by installing Online
Continuous EMuent Monitoring System (OCEMS); and

WHEREAS, four CETPs namely (i) CETP - 40 MLD nenr Centeal Jnil, Tajpur Road (Foeal
Point Module), Ludhiann, Punjab, (ii) CETP - 50 MLD Tajpur-Rahon Road Cluster,
Ludhiana, near Central Joil, Tajpur Road, Ludhiana. Punjab, (i) CETP - 15 MLD
Bahadurke Road, Ludhiana, Punjab and (iv) CETP - 500 KLD CETP, Plot No, D-260-261,
Phase-VIIl, Focal Point, Ludhiana, Punjab were inspected by CPCB officials along with
officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of

the Central Monitoting Committee (CMC) with CPCB. Following major observations were
made;

A. CETP - 40 MLD, near Central Jail, Tajpur Road (Focal Point Module),
Ludhiana, Punjab (herein after referred as CETP):

During the visit on 22,04.2024, the CETP was found operational with the flow rate
0f 29 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that the CETP is discharging the treated efMuent into Budha Nallah (which
meets River Sutlej) through underground pipeline from CETP. However, as per the
Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013,
“the treated wastewater will be used for irrigation” and it is also mentioned in the
special terms & conditions that, “There shall be no discharge into Budha Nallah™.

Il The consent under the Air Act, 1981 is valid upto 29.12.2024 and the Authorization

under the Hazardous and Other Wastes (Management & Transboundary Movement)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP. However,
the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has
applied for renewal of consent to PPCB on 07.09.2023.

Ill. It was reported that 72 Dyeing and Printing units have obtained membership from

CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV.  Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD:54 mg/l (Standard: 30
mg/l), COD:262 mg/l (Standard:250 mg/1), Chloride:2284 mg/l (Standard: 1000
mg/1)) and Sulphide:2.4 mg/L (Standard; 2 mg/l) exceeds the notified effluent

discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.
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Grab sample were also collected from the Sequentinl Bateh Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661
mg/l (Designed range: 5000-7000 mp/l) and concentration of MLVSS: 3000 mg/|
(Designed range: 3500-4200 mg/l) are less than the designed range, which indicates
the poor aperation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated efMluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers, During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored rFsults
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

The CETP has provided sludge storage facility and obtained membership from M/s
Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had

disposed 3517.235 MT sludge (as per the log book records) during the year 2023-
24,

. CETP - 50 MLD, Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail,

Tajpur Road, Ludhiana, Punjab.

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is.based on Sequential Batch Reactor (SBR) technology. It was
informed that as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underground pipeline
from CETP. However, as per the EC issued by MoEF&CC to the CETP dated
03.05.2013, "the treated wastewater will be used for irrigation" and it is also

mentioned in the special terms & conditions that, “There shall be no discharge into
Budha Nallah™.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid till 22.08.2023. The CETP has
applied for renewal of consent and authorization to PPCB on 31.08.2023.

It was reported that 110 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD: 128 mg/l (Standard: 30

410
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mg/l), COD: 382 my! (Standard: 250 mg/l) and Chloride: 1713 my/| (Standard: 1000
mp/l) exceeds Whe notified effluent discharge standards for CETP, Remainingg
monitored paramelers are within the preseribed standards,

Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis resull reveals that the concentration of MLSS: 300
mg/l (Designed value: 5000 mg/l) and concentration of MLVSS: 215 mg/l (Designed

value: 4000 mg/l) are less than the designed values, which indicates the poor
operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated wastewater for the parameters- pH, TSS, COD, BOD
with connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and veriation in OCEMS read ing compared with the monitored results

Was also reported which indicates the improper working / validation / calibration of
OCEMS system.

During the visil, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT

sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored in the premises,

C.CETP- 15 MLD CETP- Bahadurke Road, Ludhiana, Punjab.

I,

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 11.26 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that the CETP is discharging the treated effluent into Budha Nallah (which

meets River Sutlej) through underground pipeline from the CETP. However, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required to establish

a Zero
Liquid Discharge system.,

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid till

04.01.2023 and the Authorization under the Hazardous and Other Wastes

(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022
for which the CETP has applied for rencwal to PPCB.

It was reported that 36 Dyeing/Printing/washing units have obta
from CETP and connected to the CETP at the time of visit. It was
the CETP operator that inlet norms for CETP is not prescribed in t

ined membership
also informed by
he consent.
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Orab samples were collected from the CETP during monitoring. The analysis results
of sample collected from CETP outlet reveals that BOD: 243 mg/l (Standard: 30
me/l), COD: $87 mg/! (Standard: 250 mg/l), Chlotide: 1904 mg/| (Standard: 1000
mgA) and Sulphide: 16 my!| (Standard: 2 mp/l) exceeds the notified Ief‘.nuen'l
discharge standards for CETP. Remaining monitored parameters arc within the
prescribed standards.

Grab samples were collected from the Sequential Batch Reactor (SBR) lﬂ'_‘k for
MLSS & MLVSS, The sample analysis results reveals that the concentration of
MLSS: 2639 mg/! (Designed value: 4840 mg/l) and concentration MLVSS: 1179
m@/l (Designed value: 3872 mg/l) are less than the designed values, which indicates
the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated eMuent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of
OCEMS system.

During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 602.685 MT
sludge during the period of 02.04.2023 to 31.03.2024, through TSDF.

. CETP - 500 KLD CETP, Plot No. D-260-261, Phase-VIII, Focal Point,

Ludhiana, Punjab.

During the visit on 23.04.2024, the CETP was found operational with the flow rate
of450 KLD. Itis informed that the CETP receives efMuent through dedicated tankers
from member units through vehicles (56 in number) equipped with GPS system for
carrying effluent. The CETP comprised of physico-chemical process followed by

filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD
as per the consent and EC condition.

The Air consent is valid upto 30.06.2028 and the Water consent is valid upto
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,

2016 was valid till 16.06.2021, It was informed that the CETP has applied for
renewal of authorization to PPCB on 01.10.2021,

It was reported that 1613 Electroplating industries / Metal Surface Treatment units
have obtained membership from CETP and connected 10 the CETP at the time of
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visit. 1t was alsa informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent,

On the day of visit, it was observed that the flow meters are installed at RO Feed,
RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported
that the CETP have not installed differential pressure gauge system at Cation-Anion

and Carbon filter systems which can be used to indicate the choking/sealing of
filtration system,

During the visit, grab samples were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effluent from the CETP premises was not observed during
visit. It is reported that treated efMuent (RO Permeate and Condensate) is used for
cooling tower makeup water, plantation, gardening, watering to MC parks, DC
office, NH.95, construction work, The CETP has also made agreement with M/s
Vardhman Special Steels Limited C-58, Focal point Phase-3, Ludhiana, to take 100
KLD treated effluent through tankers for using in different purpose as per
requirement. Furthermore, the CETP operator has maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others, The CETP has established an Environmental laboratory.

The CETP has installed OCEMS (Electromagnetic flow meter, PTZ camera) at the

final outlet / RO permeate which is connected to CPCB/PPCB portal in compliance
of CPCB directions.

The CETP has installed 05 KLD STP with Moving Bed Biofilm Reactor (MBBR)
for treatment of domestic wastewater.

AND, NOW, THEREFORE, in exercise of powers conferred under section 18(1) (b) of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention and control of
pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is hereby directed to take

appropriate action including imposing environmental compensation and to ensure that
CETPs are operated ensuring.

a. Operation/augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned
in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, to stop discharging
of ireated effluent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.
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b. With valid consent under the Water Act-1974 / Autharization under the Hazardous
. and Other Wastes (Management & Transboundary Movement) Rules, 2016 from

PPCB and comply with all the conditions mentioned thereof.

Undertaking regular calibration, maintenance and validation of the fJf:F.MS
analysers as per standard operating procedures/recommendations of the suppliers, so
as to ensure generation of continuous & reliable data.

(23

Further, PPCB is also hereby directed:

8. To prescribe disposal condition to respective CETPs in accordancc‘ with the
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.2014,

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01.01.2016,

¢. To regularly undertake verification of member industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

The action taken by PPCB be intimated to CPCB within I5 days of receipt of these
directions.

(Bharat Kumar Sharma)
Member Secrelary

Copy to:

1. The Chairman
Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala Punjab

for information, please.

2. The Additional Secretary (CP Division)
Ministry of Environment, Foresis & Climate
Change,

Prithvi. Wing, 2* Floor, Indira Paryavaran
Bhawan, Jor Bagh Road,
New Delhi-110 003,

for information, please.
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The Reglonal Director (Chanitignrh)
Central Polltion Control Bonnd

DSNL, Telephone Bxehange, 2™ Floor
Sector = 49C, Chandignrh - 160047

Divisional Heml, WQM-I,
CPCB, Delhi

Divisional Head, IPC-VI,
CPCB, Delhi

Divisionnl Head, IT
CPCB, Delhi

o\ &

for follow-up, plewse.

for information, please
for information, please,

for uploading on CPCRH
wehsite, please.

(Bharat Kumar Sharma)

@ny
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No. PPCO/SLL/20-2/1011/2024/ 5410, Repd, Oated 14/ o1/l
lo
The Chaliman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jall, Tajpur Road, Ludhiana,

Sub: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988.

Whereas, Punjab Dyers Association (5PV) Is operating a Common Effluent
Ireatment Plam (CETP) of capacity 50 MLD installed for treatment of waste water of the ¢lystor
of textiles dyeing industries localed ot Tajpur Road in Ludhiana

And whereas, since the inception and commissioning, the 5PV of 50 MLD capacity
s being pursued by the Board from time to time for the compliance of the provisions of
environmental laws especially the Water (Prevention and Control of Pollution) Act, 1974 by way
of issuing notices, requests, reminders and affording of opportunities of hearing belore the
Competent Authority. The officers of the Board are also carrying out the monthly monitoring of
the Common Effluent Treatment Plant since the commissioning of the CET®.

And whereas, the SPV was granted consent to operate under Water (Prevention
& Control of Pollution) Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022,
valid upto 22.08.2023 for the treaiment of waste water generated from the cluster of rextiles
dyeing industries located at Tajpur Road in Ludhiana with Fallowing special conditions that:

1 The SPV shall install and connect the flow meters at individual outlets of industries into
conveyance system and flow meter at inlet [ outlet of CETP with the web-based server by
2508.2022.

2. The SPV shall complete the construction work of hazardous waste slorage room at site by
25.08.2022.

3. The SPV shall submit the feasibility report to reuse treated eflluent onto land for irngation by
25.08.2022.

4. The SPV shall ensure that there is no overflow from the manholes in the canveyance system
of CETP 50 MLD at any locations,

5. The SPV shall construct a proper outlet before discharge into Budha Nallah, from where
effluent sample can be collected, within 10 days and also install one set of additional OCEMS
at the said location, within one month.

6. The SPV shall stabilize the CETP so as to achieve the prescribed standard at the final outlet by
30.09.2022 failing which the Board shall be constrained 1o refuse consent to operate the
outlet & issue closure directions 1o the member indusltries & impose Envicgnmenty!
Compensation without any further nolice.

7. The SPV shall submit the feasibility report lor discharge of treated elfluent onto tand fe-
irrigation by 25.08.2022.

And whereas, the officer further brought aut that in compliance of directions of
the Central Monitoring Committee (CMC), CPCA has carried put nspection and monisonng of the
Buddha Nallah and River Sutlef on 02.01.2024. The CPCY has also carrled out nspection of 04
CETPS located at Ludhiana on 22.04.2024 and issued directions u/s 18(1)(b) of the Water
(Prevention and Contral of Pollution) Act, 1974 10 the Punjab Pollution Control Doard regarding
non-compliance of four CETPs of Ludhiana. The CETP of capacity S0 MLD was visited by the team
of CPCB and lollowing observations were made;

Mage Lol

Arnesore — 641 §)
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L Dute the vivit on S200 2000 the cp

WO The CETP (e pives, effluent ||"“u|.“ edicatod Uﬂderground pipc|inc and the

treatment e based on Sequential Dateh Reactor (SUR) technology. It was informed to the
team that as per the conwent, the CF 114 petoitted to discharpe the treated effluent into
Buddiuy Nalialy fwhich meets River Satle)) theaugh underpround pipeline from CCTP.
However an pee the £ sed by Mol GCC Lo the €LTP dMed 03.05 2013, “the treated
wastewater wili-be vsed Tor leeipation” ane 1t 15 alvy mentioned In the special terms £
conditions that, “There shall he no ediseharge nte Bueddha Mallah”

Yo The consentunduer the Ale Act, 19810 Is valid upto 11.03.2026 (ot the operation of 50 M1
CETP However, the Authorleation under the Hazardous and Other Wastes (tanagement
& Transboundary Movement) Rules, 2016 was valid t 04 12,2023 and the consent under
the Water Act, 1974 was vahd il 22.08.2023. The CETP hag not got its consent undor the
water (Prevention & Control of Pollution) Act, 1974 and authorization under the
Hazardous & Other Wastes (Management and Trans-houndary Movement) Rules, 2016
rencewaed, till date,

\6 aunt uperational with the llove rate of 46

Lad

It was reported that 110 Dyeing and Printing units have obtained membership from
commaon effluent treatment plant, It vas also informed by the CETP operator that inlat
norms tor CETP is not prescribed in the consent,

Orab samples were collected from the CETP during tnonitoring, The analysis result of

samples collected from CETP outlet rovesls that BOD: 128 mg/! (Standard: 30 mg/l), COD:

382 me/| (Standard: 250 mg/l) and Chloride: 1713 me/! (Standard: 1000 mg/l) exceeds the

notified effluent discharge standards for CETP, Remaining monitored parameters are

within the prescribed standards.

5 Grab sample were also collected from the Sequential Batch Reactor {SBR) tank for MLSS
& MLVSS. The analysis result reveals that the concentration of MLSS: 300 mg/! (Designed
value: S000 mg/l) and concentration of MLVSS: 215 mg/! (Oesigned value: 4000 mg/1) are
less than the designed values, which indicates the pcor operation of the SBR.

6 The CETP hasinstalled Online Continuous Elfluent Monitoring System [OCEMS) at the final
cutiet of treated wastewater for the parameters pH, TS5, COD, BOD, with connectivity to
PPCB & CPCB servers, During the visit, the OCEMS was found operational and variation in
OCENIS reading compared with the monitored results - was also reported which indicates
the improper working / validation / calibration of QCERS system.

7. During the wisit, 1t was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. The CETP had disposed 1597.20 MT sludge duringthe year
2023-24 through TSDF and further, as per log book records, about 173 MT was stored in
the premises.

And whereas, the SPV is violating the previsions of the Water (Prevention &
Control of Pollution) Act, 1974,

And whereas, Environmental Engincer, Zonal Office-2, Ludhiana brought out that
in light of deficiencies as observed by CPCB team of officers in operation of the CETPs of Ludhiana
installed for dyeing units during its visit on 22.04.2024, the Central Pollution Conteol Board has
issued directicns u/s 18/1(b) of the Water (Prevention & Control of Pollution] Act, 1974 to the
Punjab Pollution Control Board vide letter o CPCR/IPC-VIVCETP-Ludhiana/3471 dated
12.08.2024 1o take appropriate action in the matter Including imposition of Enviconmental
Compensation and to ensure that the CETP is operated ensuring:

o) Operation/ augmentation of the treatmenl system, appropriotely, so as to meet the
prescribed discharge standards and to comply with the disposal condition mentioned in the
Environmentol Clearance by Mot FECC dated 03 05.2013 and 08.12,2014 in the oforesoid 40
MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddho
Nallgh from 50 MLD, 40 MLD & 15 MLD CETPs.

Page 20l 4



66

b) With volid consent under the Water Act, 1974/ Authoeritotion under the Hozardous and Other

Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply vath
oll the conditions mentioned thereo/.

¢/ Undertoking reqular colibrotion, mointenonce ond validation of the OCEMS analysers os per
standard operating procedures/recommendotions of the suppliers, s0 05 to ensure generation
of continuous & reliable doto,

And whereas, vide the sald directions dated 12.08.2024, the Punjab Pollution
Control Board has been further directed by Central Pollution Control Board as under:

2. To prescribe disposal condition to respective CETPs in accordance with the Environmental
Clearance by MoEF&CC dated 03.05.2013 & 08.12,2014.
To prescribe inlet standards for CETP in accordance to the CETP notification dated
01.01.2016.
To regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.

And whereas, considering the directions issued by the Central Pollution Control
Board u/s 18(1) (b) of the Water (Prevention and Control of Pollution) Act, 1974 to the Punjab
Pollution Control Board vide letter dated 12.08.2024, notice to issue directions u/s 334 of the
Water [Prevention & Control of Pallution) Act, 1974 as amended in 1988 was issued 1o the 5PV
With an opportunity of personal hearing belore Chairman of the Board on 13.09. 2024 [postponed
10 18.09.2024),

And whereas, Sh. Vivek Jindal & Sh. G.P. Singh, Directors of SPV (CETP 50 MLD)
and Sh. LK. Kapila, Advocate, Hon'ble Supreme Court of India attended the hearing and submitted
a written reply which was taken on record. At first instance, the representatives had shown
disagreement with the technical teport of the CPCB in light of assumed technical errors and
requested for resampling of the CETP. The representatives further informed that the QCEMS
system had been got calibrated. Regarding utilizatlon of treated wastewater for irngation
purposes, no proposal was submitted by the representatives of the SPV. It was further informed
that the SPV has applied for obtaining consent to operate under the Water (Prevention & Control
of Pollution) Act, 1974 1o the Board,

And whereas, during hearing, it was observed by the Competent Authority that
the 57V was earlier granted Environmental Clearance by the MoEF&CC on 03.05.2013 with 3
specific concition that there shall be no discharge into the Buddha Mallah The SPy is constantly
being pursued by the Board to submit proposal / feasibility report to re-use the cffluent onto
land for irrigaticn as a condition of consent to operate granted temporarly under the Water
(Prevention & Control of Pollution) Act, 1974 as well as in various hearings afforded to the SFV
by the Competent Authority / Chairman of the Board. But, the SPY has failed 10 submit any
proposal in this regard and thus the SPV is violating the provisions of Environmental Cle

arange
obtained from the Ministry of Environment, Forest and Climate Change, Gove

tnment of India
Even after the imposition Environmental Compensation and Bank Guarantee
envirconmental norms, the SPV is still violating the provisions of the Water (Pre
of Pollution) Act, 1974 a5 concluded by the CPCB In its report.

And whereas, the representatives of the SPV could not give any satisfactory reply
to the observations raised by the competent autharity during the course of hear ing

And whereas, after detailed deliberations and hearing the represent
officers of the Board and taking into consideration various faclors including

the issue, the Chairman of the Board obseryed (hal the objective
effluent into Budhp Nallah cannol be achieved ¢
C

for compliance of
vention & Control

atives of SPy,
the senousness of
to restedin the discharge of

acept with the suance of directions 1t s a fi
ase 1o invoke the provisions of section 33-A ol the Water (p

Act, 1974 for issuance of suitable
Tajpur Road, Ludhiana.

revention and Control of Pollution)
directions to the SPV operating the CETP i 59 RILD capact

Yy
Hence, the Chairman of the Board n ¢

wereise ol the pawers cenlarre!

Papedela
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u/s 33-A of the Watnr (Provvention

ind Contral of 6muon} Ay,
following directiony 1o the s ol CETP of 50Min rapAcity:

elise by
condtfons mentine i the MtOEN Nl e

1974 decidled 10 issue the

Lo The SPU sholl meet with the preseeiby

staadands an g comply with the dispasa!

trance gran Iy the Mg, /

fEnvirconment,
Farestond Chmaete ¢hanage dated 010y 1.

The SV shalt tunmedhetely stop the anehnrpe o/ tffluent from the cprp

nf 50 MiD cupineit,
o fucdetho Nedlsh or any other surfoce wole body,

Andbwhuereas, the praceetings of the henrinn wnrp

conveyed 1o the ndystey vige
o NN ated DY 09 2000

Now, therefore, the Cempetent Authority of the Prinj
O everene of the powers conferred upon it /s 33.4 of the

Foliation) Act, 1974 4y amendad in 1988, Issu0s the following d
I Th

ab Pollution Contral Poary,
Water (Prevention & Cantrnl of
Irections:

At the SPV shall meet with the preseribed discharge stand

disposal conditions mentioned in the Environmental Cle
Env

ards and to comply vath the

arance granted by the Ministry of
‘ronment, Forest and Climate Change dated 03.05.2013,

That, the spy shall immediately stop the discharge of effluent from the CET? of 50 MLD

Qapacity it Buddha Nallah or any other surface water hody,
In case of failure to comply with the above said directions, you are liab'a far aztian
4/s 1 of the Warer (Prevention and Control of Pollution) Act 1974 a5 amended in 1988,

iy
For and on Hi:half of

l:’LE'x.unj:'ll:i Poliution Contrpl Bgare
tndst.No. D806 _ Dated_p7 $/07/9Y +

" Copy of the above s forwarded to the Environmenta! Engineer, Punjab Pollution
Control Board, Regioral Office-3, Ludhiana for information and necessary action. He Is also
directed to submit report regarding effective compliance of above said directions, within 3 days

positively. R
L 9
‘Ei‘
For and on{be :\i of

Punjab Pollution Control Board
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